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LLOK SABHA DEBATES

LOK SABHA

Tuesday, July 5, 1977/Asadha 14,
1899 (Saka)

.'he Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKLR in the Chair]

JRAL ANSWFRS TO QUESTIONS

Tonversion of Parbhani-Mudkhed-
Adilabad-Ghugus Line into Broad
Gauge Line

*329. DR. BAPU KALDATY: Will
the Minister of RAILWAYS be plea-
sed to state:

ta) whether Maharashtra Govern-
ment was carrying the work of sur-
vey for metre gauge to broad gauge
line along the route Parbhani-Mud-
khed-Adilabad-Ghugus;

(by whether Maharashtra Govern-
ment completed the survey; and

(c) what are its findings?

THE MINISTER ,OF RAILWAYS

PROF. MADHU DANDAVATE):
1a) to (¢). A Preliminary Engineer-
.ng-cum-Traffic Survey for gauge con-
version of Parbhani-Mudkhed-Adila-
bad metre gauge gection into broad
gauge and construction
broad guage line from Adilabad to
Ghugus has been carried out by South
Central Railway recently at the in-
stance of Government of Maharashtra
at their cost. According to the Sur-
vey Report this project having a length
‘of 245.18 Kms. of conversion and 78.65

1178 LS—1.

of a new'

Kms. of new line js estimated to cost
Rs. 39.17 crores yielding a financial
return of 4.2 per cent by D.C.F.
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It will expose the entire area to
economic and industrial development.
Considering this fact, does the hon.
Minister intend to take up that line
in the near future?
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SHRI VASANT SATHE: Sir, 1
would like to know from the hon.
Minister whether he is aware that
in the Chandrapur area, which is rich
in coal, lime and forest resources in-
stead of their being transported via
this metre-gauge, at present, a circui-
toug route ig adopted which is to-day
150 miles, it will cut down the dis-
tance to 48 miles. If this metre-
gauge route isi used.

Will that not be an economic factor
that should be taken into consideration
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as a prospective proposition? Has
that been taken into consideration,
while working out the percentage of
return on investment? . ol

PROF. MADHU DANDAVATE: Sir,
as far as this aspect that is referred
to by the hon. Member is concerned,
that hag already been taken note of.
But, I may add that the area which
he has referred to is not merely a
prospective developing area but it is
also an adivasi area. That igs also an
added reason why the backwardness
is to be taken note of and we will
keep this suggestion in mind and 1
shall consider that as a suggestion for
action.

SHRI SONU SINGH PATIL: Will
the hon. Minister consider the advis-
ability of changing this orthodox way
of judging the viability of the rate of
return on investment as far as back-
ward areas which are inhabited pre-
dominantly by adivasis and harijans
are concerned?

PROF. MADHU DANDAVATE:
Sometime back I had made a refer-
ence that our norms will not be ortho-
dox norms. I hope that the hon.
Member will expect me to be not
an orthodox person but g modern
man! And therefore, our norms will
not be orthodox norms. We will al-
ways see what are the likelihood of
additional factors that mmy accrue to
the development of the area and tak-
ing that into consideration, we will
alwayg try to assess our return.

PROF, R. K. AMIN: Mr. Speaker,
Sir, this is not a question whether
the norms are orthodox or modern.
In our country, because of the multi-
gauge system, it is uneconomical o
transport the goods from gne place
to another. That is why a uniform
gauge js required and it should be
judged from that point of view. And
it there js a new line that is to be
laid....

MR. SPEAKER: No, you are now
explaining the position fully,
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PROF. R. K. AMIN: Sir, my point
is this. Your norms are necessary
when the new lines are to be laid and
not when the metre-gauge is to be
converted into a broad-gauge line.
That is not the norm that should be
applied. Here it should be only from
the point of view of general develop-
ment.

MR. SPEAKER: The Minister has
noted it down.

PROF. R. K. AMIN: May I know
from the hon. Minister from that
point of view whether he has any
general policy of converting the en-
tire metre-gauge line into a broad-
gauge line?

PROF. MADHU DANDAVATE: Sir,
do you permit me to transform this
question into....

MR. SPEAKER: No, no.

SHRI R. K. MHALGI: Sir, may 1
know from the hon. Minister as to
what is the criterion for constructing
the railway line?

PROF. MADHU DANDAVATE: As
1 indiacted earlier, there are two as-
pects. As far as the conversion of
the gauge js concerned, priority num-
ber one is that those areas which
. have the prospects of being develop-
ed or those areas which are already
. developed areas but for want of ade-
“quate facilities of transport, probably,
sthe production ig suffering in that case,
we will give priority to them. As
far as backward area is concerned,

T have @lready laid down a norm
‘n the budget.

MR. SPEAKER: It is all a question
-of a particular route about which we
are discussing. We are here dis-
" cussing the general policy also. I won't
i allow that question unless jt pertains
. to a particular area. We have al-
" ready discussed the general issues in
:the Budget discussion. Now, if you
‘have anything to sk with regard to
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this particular area, then I have no
objection.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, the Minister has already
replied the questions.

MR. SPEAKER: By experience ] say
that this question hour should not
be utilised for discussing about po-
licy matters.

SHR]I KRISHNA CHANDRA HAL-
DER: The Minister has replied the
supplementary question. I only want
to know from him whether he is
aware that Bankura is a backward
district and whether he will take up
the railway line Bankura-Damodar
railway. At present there is a nar-
row guage line. 1 want to know whe-
ther he will convert that into a broad-
gauge line because of the backward-
ness.

MR. SPEAKER: This has nothing to
do with the main question.

Retrenchnment of Apprenticeg from
Railway Workshops and Offices

*333. SHRIMATI AHILYA P,
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering to stop retrenchment of ap-
prentices from various railway work-
shops and offices; and

(b) the steps taken to absorb
them?

THE MINISTER OF RAILWAYS
(PRO¥. MADHU DANDAVATE):
(a) In terms of the provisions of the
Apprentices Act 1961, the statutory
obligation is to engage Apprentices
according to the prescribed ratio in
certain trades, and give them train-
ing only. There is no obligation to
give employment to these apprentices
when they have completed training.
Accordingly, at the end of their
training, their apprenticeship with
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the Railways stands terminated, and
therefore, the question of their re-
trenchment does not arise,

(b) As a special case, the Minis-
try of Railways have decided that
Apprentices in clerical categories who
have completed their training already
will be considered for absorption
against 50 per cent of the vacancies
existing and those anticipated upto
31.3.1978. In artisan categories, the
question of absorption of Apprentices
in the skilled cadre is under consi-

deration. )
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SHRI M. KALYANASUNDARAM:
Mr. Speaker, Sir, from the answer
given by the hon. Minister to the
main question it appears that he is
not properly informed about the na-
ture of the problem. Thousands of
young workers have been recruited
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as apprentices and: after the training
15 over they are sent out. Of course,
the Railways have no obligations to
absorb them. The unemployment sit-
uation in the country is so serious
that these young men are unhable to
tind employment anywhere else.
Atter the completion of the apprentice
Course by these young men in the
Railways, neither the public sector
nor the private sector jgs willing to
take these apprentices with the re-
suit that thousands of these young
men are unemployed, even after 3
or 4 years after completing of the
training. Now, these apprentices are
willng to work even us unskilled
workers, as khalasis in the Railways.
Will the hon. Minister consider at
least absorbing these workers as un-
skilled workers in the existing vacan-
cies.

PROF. MADHU DANDAVATE:
He has widened the question. Any-
way, I will answer that. Of the
14000 apprentices who were under
training, about 1500 were in the cle-
rical trade. Sir, the difficulty ig that
the trade unions have taken certain
stand. As far as the commercial
group or the clerical groups are con-
cerned, we sat with the representa-
tives of the apprentices and have
arrived at an mgreement and orders
have been sent that by the end of
the financial year whatever vacancies
hre left, 50 per cent of those vacan-
ties on Railwayg in the clerical group
will be filled by those who had com-
pleted the training and the other 50
per cent will be filled by the outsiders.
As far as the artisan section is con-
terned, the problem is a bit compli-
cated. My trade union friends know
that, There had been pressure from
the trade uniong that when the ap-
prentices or the artisans apply for
skilled jobs, they should not be con-
sidered because there are unskilled
labour who beeome semi-skilled la-
bour after sometime and they have
a desire that thev should be actually
promoted as skilled labour. There is
8 demand that they should be given
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priority and therefore unless we arrive
at an agreement with the trade unions
regarding the artisans, we will not
be able to take a final decision.

SHRI M. KALYANASUNDARAM:
My question is whether these people
will be absorbed as unskilled work-
ers.

PROF. MADHU DANDAVATE:
As far as these workers are concern-
ed, those who apply for skilled jobs
themselves do not prefer to be ab-
sorbed as unskilled workers. But if
they approach, they will be consider-
ed,

SHRI SAMAR MUKHERJEE: 1
have been approached by many ap-
prentices with the complaint that
they have been working as appren-
tices for several years. I do not know
what is the exact position of these
apprentices. I can give the example
of Garden Reach Workshop. Their
complaint is that if they are not ab-
sorbed at this stage, they will not
be considered later because they will
become age-barred. Therefore, this
is the question which requires se-
rious consideration because their
future prospects are blocked. So, my
question is that those apprentices who
have served for several yearg should
be absorbed without delay. For se-
veral years, they are waiting for ab-
sorption. I would like to know whe-
ther their case will be considered by
the hon. Minister,

PROF. MADHU DANDAVATE:
1 have given a clear assurance and a
written order has been sent that ap-
prentices in clerica] catogories will be
accommodated in 50 per cent quota of
vacancies existing and anticipated upto
31-3-78 and if we consider all the
hundred per cent available vacan-
cies for the apprentices, there will be
no vacancies left for candidates selec-
ted by the Service Commission.
Therefore, in that 50 per cent quota,
we will try to accommodate those
apprentices in clerical categories who
are waiting for a number of years.
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Helding of Special Class Railway
Apprentices Examination

+
1334. SHRI A. BALA PAJANOR:
SHRI S. D. SOMASUNDA-
RAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) the objective of holding special
class Railway Apprentices Examina-
tion;

(b) whether the number of candi-
dates finally selected on the basis of
the Examination held in 1976 was
meagre as compared to those selected
in earlier years; and

(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The Special Class Railway Apprentices
Scheme is intended to recruit teen-age
boys for intensive practical training at
Railway Workshops and theoretical
training at the Indian Railways Insti.
tute of Mechanical and Electrical En-
gineering, Jamalpur. The training thus
given is specially tailored to suit thc
requirements of Railways.

(b) The number of -candidates
selected on the basis of 1976 Exami-
nation was less then the previous 2
years.

(c) Recruitment is made in accord-
ance with the number of vacancies as-
sessed from year to year.

SHRI A. BALA PAJANOR: The hon.
Minister has stated in his reply that
the Special Class Railway Apprentices
Scheme jg intended to recruit teen-age
boys. But I would like to know from
the hon. Minister whether they have
been absorbed later on, after their
training.

PROF. MADHU DANDAVATE: As
far as the number is concerned in 1976,
the special class apprentices were 10
and graduates were 10. That seems to
be the general proportion.

JULY 5, 1977
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If more candidates are required and
selected through this particular schemc,
we would absorbe them.

SHRI RAM DHARI SHASTRI: Hallo
Sir. -

MR. SPEAKER: You must be noticed
by the Speaker; you should not shout
like this.

SHRI RAM DHARI SHASTRI: I did
not shout.

MR. SPEAKER: This is not a market
place. You should catch the eye of
the Speaker. not this "Hallo Sir".

-
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AN Taarw fwar aar g, AN Aww
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AT a1 WY ¢ 11966 R 1976 AW
¥ SEAT TH THTT T—

1966. . . 12
1967. . . 14
1968 . . 11
1969 . . 10
1970 . . 9
1971 . . 10
1972 . . 10
1973 . . 17
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1974 . ' . 17 the procedure and says that the pre-
' N sent procedure is outmoted. This issue
1975 . . 23 will have to be discussed with the con-
cerned organisations.
1976 . . 10
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SHRI SAUGATA ROY: The Indian
Railways are also recruiting engineers
directly in the Indian Railway Service
of Engineers. This special class ap-
prentice scheme was introduced during
the British days when sufficient e=x-
gineers were not available from the
engineering college. In that context,
is the hon. Minister considering the
abolition of this special class apprentice
scheme so that the graduate engineers
passing out from the Indian engineering
colleges can be directly recruited in the
Indian Railways?

PROF. MADHU DANDAVATE: As
far as direct recruitment to the Indian
Railway Service of mechanical en-
gineers is concerned, it is done general.-
ly through two channels. One is the
integrated recruitment through the
Union Public Service Commission as
special apprentices and the second is
the graduate engineers who pass the
combined engineering services ex-
amination conducted by the UPSC. The
hon. Member is suggesting a change in

’

SHRI HARIKESH BAHADUR:
What is the use of training many
persons as apprentices if they could
not be absorbed? ‘There are many per-
sons who have been trained as ap-
prentices but they are not Dbeing
absorbed by the Indian Railways and
in the Northeastern Railway I know
many cases.

PROF. MADHU DANDAVATE: On
the basis of our experience we have
already recommended to the Labour
Ministry that the examination con.
ducted by the Labour Ministry and the
system of apprentices should be drop-
ped because if we are not able to
absorb all, that would create frustrz-
tion in the minds of the apprentices.
At present we are not admitting ap-
prentices at all

SHRI R. MOHANARANGAM: I want
to know what is the minimum quali-
fication prescribed for the railway
apprentices examination.

PROF. MADHU DANDAVATE: As
far as the clerical apprentices are
concerned. if he is a matriculate he
can just come as an apprentice and
complete his training. Then there are
two types of examinations.

Formerly, there was a Labour Minis-
try examination. Some apprentices
working in railway offices told us that
it is not possible for them to appear for
that examination. So. we have given
them the benefit of having the depart-
mental screening. When they go through
the screening, 50 per cent of the vacan.
cies are filled up by posting them. Of
course, that issue is not related to this

ot feiit ware ¢ & ag Ww
qAAT wdlY Y ¥ wvwr & I &
ged ¥ &Y qv W@ g 1 gfom W
vgfes A-ofa & & & @ng
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SHRI SONU SINGH PATIL: What
is the speciality of the special class?

PROF. MADHU DANDAVATE: As
I pointed out there are two sources
from which these engineers and techn:-
cians are taken up and they are again
to be accomodated against the vacan-
cies that exist and it is being done like
that. Because they are drawn from a
particular technical and engineering
category, special type of an arrenge-
ment for special training is done and
then they are appointed.

Disparity In the Number of Voters in
various Lok Sabha and Assembly Con-
stituencies

*337. SHRI DURGA CHAND: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

JULY 5, 1977
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(a) whether it is a fact that there is
a great disparity in the number of
workers in various Lok Sabha and
Assembly constituencies in the coun-
try;

(b) if so. what steps ar» being
taken by Government to have uniform
pattern in regard to the number of
voters in various constituencies;

(¢) whether it is a fact that the
Lok Sabha and the Assembly consti-
tuencies in hilly areas are spread out
widely; and

(d) whether it is proposed to put
Lok Sabha and Assembly constituen-
cies in hilly areas on a different pat-
tern, if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN):(a) There is
some variation in the average number
of electors per parliamentary assemkly
constituency from State to State.

(b) The only step which can be
taken is to make the enumeration of
voters as thorough as possible.

(c) Yes, Sir. Some of the constituen.
cies are widely spread out.

(d) No, Sir.

SHRI DURGA CHAND: I would
like to know from the hon. Minister
the criteria and norms for delimiting
a certain constituency.

SHRI SHANTI BHUSHAN: The Con-
stitution itsell provides that the nuin.
ber of parliamentary constituencies
which shall be allotted to a State will
be in proportion to the population of
that State. Here I should make it
clear that the population of a State
does not merely consist of voters but
consists of people who are not voters,
who are not of age. But since the
distribution of the parliamentary con-
stituencies has to be made on the
hasis of the total population of the
State, it sometimes happens that the
number of voters in a State may not
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be in the same proportion. Therefore
it happens that since a particular num-
ber of parliamentary constituencies
have to be in a State, the total number
of voters has to be divided among that
number of constituencies with the
result that in some states the average
number of voters is more while in
some others it is less. Apart from that
a constituency has to be a sort of
well integrated one and it must not
he spread out so that a margin of 10
per cent is kept even in the State for
the sake of convenience, etc.

SHRI DURGA CHAND: May I know
whether the geographical asvect of the
area is also taken into account in deli-
miting a constituency, becaure certain
constituencies are spread over 300 to
500 KM while certain constituencies
are confirmed to a 10 KM radius?

SHR]I SHANTI BHUSHAN: Since in
the same State the number of voters
in each constituency should be roughly
the same with ‘minor variations up to
10 per cent if certain areas are sparsely
populated, obviously the size of the
constituency becomes bigger. This
happens particularly in those Statces
where the constituencies arc¢ spread
out very much because the State is
large while the population is not large.

SHRI K. LAKKAPPA: The important
aspect is the enumeration of voters.
Our experience of both Parliomentary
as well as Assembly elections is that
most of the voters have not bteen
enumerated properly. The people who
go for enumeration are not progeriy
enumerating the voters. Consequently
a large number of voters have not been
included in the voters, list. What steps
are the government going to take to
see that the enumeration of voters is
perfect in this country both for Parlia-

mentary as well as  Assembly elec.
tions?

SHRI SHANTI BHUSHAN: Full
care will be taken to see that the pro-
cess of enumeration is as bes! as pos-
sible. 1f there are any sugges'ions. aii
those suggestions will be consicered and
the impertections will be removed.
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it AT o qow ;WA wEET A
7Y g7 f& =g a@z #1 afcows
g1ar ¢ afe et wERg a® JTAA §
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O § aga ewer @ far
Iqq g guT f5 uw sEECH W
a’hmfzmgwﬁwﬁm RUILLES

st mfa yaw : zfae s
Sfafgzwa 3w &) cqavgr o o @
O IgY afiFT & Fra 10 gf9ar-
¥z & §Iwmi #) uw @z § fagH
afafgior @), 3@ 3z ¥ 10 73,
foasr =¥t Anie F¢, ag W
Igd wifas € W7 waradA & gy
ft oY afrwT anie F3 ag mfes
g Wi 3z s Afafaioa 7@ §
at gL AT FT AT T@I ATET @ )

PROF. P.G. MAVALANKAR: The
Minister did admit that there has a
great disparity between the Lok Sabha
and Assembly constituencies as regards
the number of voters. Even among the
Lok Sabha constituencies there is a
tremendous gap between one consti-
tuency and another in terms of voters.
For example, in my own constituercy
of Gandhinagar in Gujarat mine is the
largest with nearly 620,000 voters and
in others the number was near about
five-and-a-half lakhs. So the margin
wag 70,000 voters. Then, about 25000
voters were not enlisted because of
population changes. Will the Minister
look into the question by asking the
Election Commission to have an effec-
tive, regular, periodic check of voters
so that these anomalies or disparities
are brought to the minimum?

st mfia waw TS FHE @
T $YE @ a® ' fowma b
dar f& wrrta askq X w7 fF 60,
70 AT *1 %5 & F¥ 9@ vy
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qr f& 10 738 & Wiy vq A ®
feg @@ It &, 6 I ¥ I9x
60 FATL &T &% 10 9THE & gwo,
fs faad srfifrgz @1 sredteadt
fad Sad o% T @ fasgw oh-
FH N A7 IgF fa¥ wT TAEA-
Nz 1 amr Hifafaing o) a8 7@
fear w1 & 1 ¥feT o gaw
g ® gAY § A TAEwA wAw
FT eTH &9T FJMOAT

SHRI SHYAMNANDAN MISHRA" It
appears that the present position is
not in accordance with the provisioas
of the Constitution. Article 81(2) of
the Constitution lays down that the
number of seats and the population
will bear a certain ratio which will be
uniform throughout the country. That
is the constitutional position. In some
constituency at the present moment if
the voters' strength is one, in another
it is three, i.e., three times thc voters’
strength. How does the hon. Minister
think that this position can continue
in accordance with the provisions of
the Constitution? May I know whether
there is any idea to come forward with
proposals so that this disparily is re-
moved?

SHRI SHANTI BHUSHAN: As I
said, so far as the large States are con-
cerned, the constitutional provision to
which reference has been made by the
hon. Member is that that depends on
the total population of the State and
not the number of voters in the State.
There can be a difference, namely, that
a higher percentage of population in
one State may be voters and a lower
percentage of population in another
State may be voters so that that counts
for some difference in the number of
voters between one State and a’other.
There is a special provision so far as
Union Territories etc. are concerned
because there a provision has to be
made. If a single Union Territory Iis
very small with very small population,
even then one parliamentary consti-

-
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tuency has to be
result that it may
voters' strength.

provided with the
have a very little

SHRI VINODBHAI B. SHETH:
‘Thousands of voters from the middle
class families had not been enlisted.
Was it not the result of the couserted
move by the previous Govermnment? Is
the overnment thinking of simplifying
the procedure so that the voters could
get their names included?

SHRI VINODBHAI B. SHETH:
before an election a notification is
published for making any correciions
needed in the voters' list, so that any
person who feels that his name has 1.0t
been included, etc. can make an
application; and that application is
dealt with. If there are a large number
of omissions on account of people
having gone over etc., if they make
applications. they are dealt with ac-
cordingly.

SHRI V. KISHORE CHANDRA S.
DEQ: At present, polling booths are
installed on the basis of population
and the number of volers in 4an area.
But in certain hilly areas which are
sparsely populated, the distance bet-
ween the polling booths and residences
is too much. and the people have to
walk for miles and miles, As a result,
people are not able to go and vote. Is
government thinking of some arrange-
ment to meet this, so that people can
vote easily, without having to walk
for 10 or 15 miles?

SHRI SHANTI BHUSHAN : Efforts
have heen made earlier also to provide
booths in such locations, so that voters
are not put to too much difficulty. But
if there are still complaints from some
places, certainly, attention will be
given to them.

27! W waT GTwr ;@ qifeT
9 WX frafexr @@ T@d@ IA §
W Wt wpew ¥ wht s fen
2 f5 37 A qoaw awar amar €
W AN frafw dw ¥ W
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Tgar § & o om & wrf qaefas
FW @ & AT & #qE
w1 afrr @ fog & wgae a1
w1 faae gar g7

Wt mffr qaw - froed w -
Zqudre & AR ¥ Nfr ag  fis Frelt
s2w # oF og AT W FEE A,
wag ¥ @ s gt ;w®@ &
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SHRI P. RAJAGOPAL NAIDU: Is

government aware that voters belong-
ing to one booth are attached to
another booth in an area? If so, will
government correct this?

MR. SPEAKER: They will be cor-
reclted automatically, if they are
brought to notice. I do not know
whether Parliament should come into
the picture. Due to some mistake some-
where, villages enumerated in, say
village ‘X’ may be attached to village

uifeen gefer &7 ¥ f/d o
7 & Sy fr i oF e o
o m & gmgafer afaE &
s aFAT A1 @ 2, AT T oA

fr @F ww gt gt Afe W
F ggr AU P LER- G
| aifw

st fraaroae agfaar @ A A
% g6 ¥ 85 @ W ¥

st w1q AT T - o wa-
mf%mziaﬁigtaﬁi
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¥ wawa qg gw1 f& 7 ar g
wers JMMOWR a gy faw
H AT QR g | T ORI WA
AR & w1 T sgEeqr w4M, foaw
AT GF sl § ug Wiw € 9w
fe fom Al & am gz @ § Wk
Jg AT faer waw w1 fagr ag ?

st mf yew ;. gam T O%
A AEN T T AIE KT HIAT
Fwar g, faw & "R qv aew
fre & gare fear amar 1 gwa
aifza x@ fad wvq fear wrar
f wmz for @ #1€ @ @
a1l g % ®1 I waq7 faw wm
f& ag 99T A X FUAF, FA0
qATT WG FT 4g FAA ¥ 5 ag
Aqq A7 9T 3Ad faz ) famns
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ot TR faraTar ww : wfzafagt
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37 & WY @d JEA v AA ?
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SHRI L. K. DOLEY: It has biven our
experience that the size of the con-
stituencies is in accordance with the
pattern of the population. ils dersity
etc. In an area where the density of
bopulation is large, the constituency
is smaller, and in areas ‘where there is
no such density, the constituency is
unnecessarily big and unwieldy. The
candidates will have to 2o to those
areas which means bigger expenditure
and some of the areas are also in-
accessible. In that case, encrmous
efforts have to be made so far as
finance is concerned. So, in view c¢f the
v‘afiat.ion in the size of the constituen-
cles. is Government ready to cansider
some relaxation in the matter of the
ﬂnancln.l aspect of the elections?

sg-iRI SHANTI BHUSHAN: The
Question of flnancial' aspect of the
tions can be considered at the time
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when the proposal for electoral re-
forms is gone into. At that time all
the parties would be consultel, and
whatever is possible will be done.

Mo giten ATAT : TL TA |
ag Z&n wmar g fF geRi g awev
e g g g
1@ ¥ @y g Fe faw Qam
Fa Wt 1 @ A § 3B gEA
FrEmt A Am e § fow § ow a7
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FT GF 2Q § | TZT TUT WX X3 AT
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7 FE AT IX qC IFT AW A
fear sg W oY @y IO & AT 99
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1 gven @ f6 | e § Qe
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fre o awr & W@ § AT T,
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TEE § AT ) A AR FE AT
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s 7 § f& T afg g A
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T Aed W @ W N T w

ozt a% quEe fefafaewa
w4y g 3® ¥ ot ;nfE argreer aest
TR @ ®F 9T A9 IAW AU A1AT 2
A g aga AT WIEHY o1 A F /T K
f& argeem #1 waTT o T W R
wafan faggs oAz ag 9 g
qfeas A ¢ | 9w "wE 9v A
TEHAT qTAT § )

SHRI G. S. REDDI: Is it not possi-
ble to arrange mobile polling booths in
order to avoid people walking?

SHRI SHANTI BHUSHAN: I will
bring to the notice of the hon. Member
that walking is a healthy exercise but,
at the same time, full attention will be
given to hig suggestion.

SHRI CHARAN NARZARY: Nor-
mally the Scheduled Tribes pcople live
in compact areas. But what we have
seen for the last thirty years js that
the Scheduled Tribes constituencies are
delimited in such a manner that non-
tribals in the tribal reserved con.
stituencies are made into a majority
and that is the reason why, proper re-
presentation has not been ensured
to the Scheduled Tribes. What the
relevent law says in this regard and
whether the Government is considering
or thinking of taking positive steps to
delimit reserved constituenc'es for
Scheduled Tribes in future in such a
manner that the Tribals constitut> a
majority in all the Scheduled Tribes
constituencies.

SHRI SHANTI BHUSHAN: Since
constituencies nave to be in a geogra-
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phically compact unit and if there is
any geographica] area in which tribals
constitute a majority, then , of course,
it may be possible to have a consti.
tuency in which the tribals by them-
selves will have a majority. But other-
wise, if in a geographical unit they are
in such numbers that by themselves
they would be in a majority, then this
gituation cannot be helped.

oY gwR T ATOTN TIXT ¢ oA
TR wAEATE & 9| W qxer-
A T § FI WATA KT F ATV
e 1 wewaAr I A ¥ e
T %y & fau gT wAETAT WY
grarra (wrgEfed i) dwroEw
At &1 w2 e feay A & oI
@ FT ERY ® ATY HagAdi W
fam ommm fomd Y wagre g
# w9 AHq aqy qfew 9 w1 AT
T g @1 a1 99 A% & faem @
I Fen A4 dfAm F9 w1l AT
F azey am MfE § g7 T AXT ATHT
AT T % wE 7

W e waw ;. wrAfm AT R
g agA vz § Afwx xa WA
a1 wi X Q) Fwwm W v ogw
f2q amz &7  ATTM AT T JATA
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Y wF fag e grer SEE
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oY wifex yaw ;. I wYET
fasr amar ¢ o= fax fo 7 fodlt WY
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SHRI AMAR ROY PRADHAN: There
are some areas namely Indian enclaves,
in the province of West Bengal, the
district of Cooch Behar, where there is
No arrangement of enumeration and In
the last few elections, the people of
.those areas were not able to participate
in the elections. My question is: What
steps have hbeen taken by the Govern-
:::,ntl to dh:vle enumeration of those

ple an elp the
the elections, P m to participate in

SHRI SHANTI

BHUSHAN: If the
the hon. Member

will send me a
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specifis question in detail about the
matter, it will be examined.

-

Y frAroaw ¢ & ag STeAr
Tgar g f5 s ag fefar seaw &
gl Atw o FO4 ¥ faq nedim
&Y aret & AT I I FEAE AR g,
s gz AN AW WE FqeET
sredegudra g § foAw ar wma u

Sa

ot mfea wewr ;S &Y W,
£ § @ g N ¥ fag sFear
& 1w g4 qTE & g A WA
FH FX W WOAT QU AT X A
g ag iF A&

MR. SPEAKER: Now we shall take
up SNQ No. I1.

SHRI SAUGATA ROY : On a point
of order. We have already seen the
reply of the Minister to this question.
He said that the Son-in-law of Shri
Gokhale was not present. Now I
would like to draw you attention to
Rule 54(2). It says, “If the Minister
concerned agrees to reply, such ques-
tion shall be answered on a day to be
indicated by him.” Now you see part
(c) of the reply of the hon. Minister.
It says, “Does not arise.” The question
is that the Minister himself decides
about it. How is it that it has come as
a short Notice Question and is taking
the time of the House?

SHRI C. K. CHANDRAPPAN : The
point is, as far as its admissibility is
concerned, it is your prerogative.
After you have asked the Minister
whether he is in a position to answer
that, only then it can be considered.
What happened in the last weck was
that a question was asked on the
edible oil. There was an ordinary
Short Notice Question on the same day
on that subject. So, the Short Notice
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Question was also allowed. Sir, here
the question is that it is a trivial
matter. The Minist2r should have
told you that this could not be treated
as a Short Notice Question.

MR. SPEAKER: He may consider
it as a very trivial matter but the
Member considers it as a very impor-
tant matter. Therefore, we should not
impose our opinion on anybody. Now
the Member has ask=d a question, the
hon. Minister will have {o answer it.
Kindly hear him.

(Interruptions)

SHRI C. K. CHANDRAPPAN : We
are sending notices regarding these
questions, but they do not admit them.

SHRI SHANTI BHUSHAN : May I
say, with your permission, a few
words about it. You have said that
when the hon. Member attaches im-
portance to a question, that question
is sent to the Minister to find out
whether he is in a position to answer
that question. If he i3 in a position to
answer that question, whatever may
be the reply, it becomes the duty of
the Minister to say that he is in a
position to answer that question.

(Interruptions)

MR. SPEAKER: Do not convert
Question Hour into a point of law.
Now Short Notice Question.

SHORT NoOTICE QUESTION

Meetings of Company Law Board at
o Bombay
SNQ 11. PROF. R. K. AMIN: Wwill
the Minister of LAW,  JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Company Law
Board held its meetings in Bombay
during the monthg of January and
February, 1977;

(b) if so, how many sittings were
held and whether the son-in-law of
the Ex-Minister of Law, Mr. Gokhale
appeared as Counsgl for several com-
panies; and
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(c) if so, the details thereof?

THE MINISTER OF ‘LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) Five sittings of the Company
Law Board Bench were held in Bom-
bay in January, 1977 and five sittings
in February, 1977.

None of the sons-in-law of the Ex-
Minister of Law, Justice and Compa-
ny Affairs, Shri H. R. Gokhale, ap-
peared in any of these cases heard in
these sittings.

(c) Does not arise.

PROF. R. K. AMIN : This is exactly
the case in which there is something
fishy. Generally, the Company Law
Board's meetings are never held out-
side Delhi; they are held in Delhi.
Generally, they are not in a position
to hold five sittings in a month. More-
over these meetings were held soon
afer the Lok Sabha was dissolved
after 17th of January. Only during
those two months, major decisions
were taken by the Company Law
Board. When it was a caretaker Gov-
ernment, can it take such important
decisions and so soon and so rapidly
during those two months., I would
put these facts with the other facts,
the Law Minister was contesting the
election......

MR. SPEAKER: That is‘'not part
of the Question.

PROF. R. K. AMIN: These facts
go together. When he knew that he
was to spend a considcrable amount
of money in the elections....

MR. SPEAKER: No., please. Ask
your question.

L ]

PROF. R. K. AMIN: 1 want to know
whether it is a practice to hold so
many meetings of the Company Law
Board during one month; secondly,
whether it is so very necessary to
hold them outside Delhi and whether
this has been done before; and thirdly
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why so0 many major decisions have
been taken only during those two
months soon after dissolution of the
Lok Sabha?

SHRI SHANTI BHUSHAN : For
:hearing cases in the western region,
the Board constituted two double-
member benches and one single-
member bench. The double-member
benches were constituted with effect
from 28th December, 1976; the single-
member bench consisted of Shri Raja-
gopalan and was constituted with
effect from 6th January, 1977. This
single-member bench disposed of ten
.cases in the month of January, 1977,
and eight cases in the month of Feb-
ruary, 1877. The double-member
Bench disposed of 15 cases in the
month of January, 1977 and eight
«<ases in the month of February, 1977.

PROF. R K. AMIN: When I have
asked about the son-n-law appearing
as a counsel for certain companies,
the idea was not about the official
payment; the refercnce is to the fees
which have been paid by ~crtain com-
panies in order to help them—not as
an official counsel but in an indirect
‘way. May know whether these com-
panies whose cases have been dispos-
ed of—these ten cases and eight
cases as referred by the Hon. Minis-
ter—during the period January-
February have paid any fees?

SHRI SHANTI BHUSHAN :
1 have no information that, in those
cases in which they did not appear
they were paid any fees. But may 1
'say one thing, namely, in one of the
cases of Arvo Industries, not the son-
in-law but the wife of the son-in-law,
namely, the daughter of Shri Gokhale,
Mrs. Sunanda Bhandare, had flled a
‘vakalathnama. This case was filed in
New Delhi in September, 1975, but
was transferred to Bombay because
of the constitution of the bench at
Bombay. However, she did not appear
at Bombay. .

1178 LS—2.
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SHRI K. SURYANARAYANA: I
want to know whether there is any
rule that the meetings should not be
held at places other than Delhi, whe-~
ther the previous Government had me
right to hold such meetings in Bom-
bay or elsewhere.

SHRI SHANTI BHUSHAN: No, Sir.
The meetings could be held in Bom-
bay by the Company Law Board
Benches.

ot gedx Joq wagd fafa wdr
FHEr a1 A ¥ watgad gA@ W=
g A & ¥ wAma &, f=A &,
TGN NAG WF AT I A9
saay e wt g ?

Nt wifea waw - Y d9 Ffew Y
& I fol, soFaT, wITR, =g

-

7 vogaEr i & fafza @
g

Wt JUAT : AT AT HT IJAC TG
e

st mifer waw ;. I AR H &
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SHRI SHYAMNANDAN MISHRA :
May we know what is the average
number of meetings held every month
and what was the number of meet-
ings held particularly in the month of
February and what were the import-
ant items transacted by the Board dur-
ing the month of February?

st mfey Waw : @E A} & w-
Ny geeg wae Afew I ar & arw-
*TO ¥ T I T wwar § |
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WRITTEN ANSWERS TO
QUESTIONS)
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*128. Mo qTST  WHET I :
T W WA q@ @R N FOFW
f«:
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(1) =¥ TAT FT FATEAT T
a® SToy g ?
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Constitutionp of Rail India Technical
and Economic Services

*324. SHRI R. KOLANTHAIVELU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the position regarding the orga-
pisation and constitution of the Rail
India Technical and Economic Ser-
wvices; and

(b) the achievements made by the
organisation so far?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE : (a)
and (b). Rail India Technical and
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Economic Services Ltd. (in short
RITES), with its headquarter. regis-
tered at New Delhi, is a public sector
undertaking under the administrative
control of the Ministry of Railways.
The present authorised share capital
of the Company is Rs. 1 crore and
the subscribed share capital of the
Company is Rs. 10 lakhs. The Com-
pany is managed by a full time
Managing Director and two full time
functional Directors. The Chairman,
Railway Board is part time Chairman
of the Company and there are three
more part time Directors on the Com-
pany’s Board of Management.

2 This Company wag set up in 1974
to cater to the considerable demand
primarily outside India, for consul-
tancy services ‘n all fields of railway
construction, operation and manage-
ment.

3. Rail India Technical and Fcono-
mic Services Ltd. have successfully
completed abroad the following pro-
jects :—

(i) Feasibility-cum-cost study
together with economic study
of three new lines in Syria
(450 Kms.).

(ii) Preliminary feasibility-cum-
cost study for a new line in
Iran (325 kms.)

(iii) System study of the Ghana
Railways for improving main-
tenance standards of the roll-
ing stock in particular and
the railway system in gene-
ral.

4. The Company has currently the
following foreign assignments in
hand: —

(i) Deputation of expert per-
sonnel] in the various disciplines of
railway working to the Zairian
National Railway, including provi-
sion of back-up services from the
Home Offices.

(ii) Provision of consultancy on
strengthening and rehabilitation of
the 474 wms. long Manila-Legaspi
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line of the Philippine National Rail-
way system. (Asian Development
Bank aided Project).

(iii) Provision of consultancy on
the setting up of training facilities
and for improvement in the main-
tenance of rolling stock and diesel
locomotives on the Ghana Railway.

(iv) Provision of consultancy for
study of the existing net-work for
formulation of short and long term
solution in reference to gauge con-
version and/or construction of new
lines in Standard Gauge for the
Nigerian Railway Corporation.

5. The Company is also handling
the following assignments within the
country: —

(i) Survey for a road-bridge
across the river Brahmputra,

(ii) Optimisation of transport of
fertilisers and raw-materials there-
for.

_(iii) Consultancy for close loop
railway service for a Super Thermal
Power Plant in East India.

(iv) Consultancy regarding rail-
way facilities for a major Steel Plant
in South India.

(v) Consultancy for Inland Water
Transport in the North-Eastern Ra-
gion of India.

6. A dividend of 12 per cent was
declared by the Company for its
operation in 1976. It is expected to
make a sizeable profit this year also.

High Priority for Guruvayoor.
Kuttipuram Rallway Line

*325. SHRI K. A. RAJAN: will

the Minister of RAILW.
to state: AYS be picased

(a) whether Government
. . . e propose
to give high priority for construction
of Guruvayoor.Kuttipuram Railway
in Kerala State; and

(b) it not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

- (a) and (b). A Preliminary Engineer-

ing-cum-Traffic Survey has been
carried out for the rail link from
Kuttipuram to Trichur via Guruva-
yoor. The *proposed line will be 60
Kms. long and is estimated to cost
about Rs. 11 crores yielding a financial
return of 14 per cent. A decision
regarding construction of the line will
be taken after the examination of the
reports is completed and would depend
upon the availability of resources.

Looting of Passengers of Triveni
Express

*326. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reported
looting of passengers of Triveni Ex-
press near Atrampur Station on 8th
June, 1977, .

(b) it so, the details thereof; and

(¢) the measures Government pro-
pose to take in future to step up
security of travelling passengers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Yes. An armed robbery
took place in 70 Dn. Lucknow-i_hopan
express on 8-6-77. While it was passing
between Railway Stations Lal Gopal-
ganj and Ram Chaura Road, three
miscreants looted six passengers and
threw two boxes, one attache ase and
a brief case from second class coach
No. 9068. When resisted by passengers,
they injured two passengers with knife
while another passenger was shot
at with a countrymade pistol injuring
him in the arm. The miscreants lcose-
ned the hosepipe stopper and managed
to jump out when the train slowed
down due to drop in vacuum. Two of
the injured were admitted into hospital.
Clues collected were follewed up and
two accused persons (1) Muktasr
Ahmed, s/o Shahzad Hussain, (2) Abul
Hussain, s|o. Bashir Ahmed, both
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residents of Kasba Lal Gopalganj, Statement

P.S. 'Nawabganj, District Allahabad

"were arrested. They admitted this For foreign tourists as well as

«crime und 40 sarees and some clothes
“were recovered. Another person
Mohiuddin alias Altu, resident of Lai
‘Gopalganj was subsequently arrested
and a looted wrist watch and a coun-
try made pistol were recovered from
him. The total value of property
stolen is about Rs. 15,000/~ out of which
property worth agbout Rs. 4,627/- and
one wrist watch has already been
recovered. A case has been registered
by GRP, Allahabad under Section
394/412 IPC. The case is still under
investigation. Al] the three accused
have been sent to jail

(c) Maintenance of law and order
being a State subject, protection of
passengers and their personal belong-
ings js the responsibility of the State
Government. The Railway Ministry
have requested the State Governments
to intensify patrolling and they have
taken necessary steps to control such
crime by escorting important trains
at night, posting of regular patrols at
station platforms and waiting halls and
keeping surveillance over criminjls.

Specia]l Section for Tourists

*327. SHRI  SARAT KAR: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
in his Ministry to open a specia] sec-
tion for tourists and make Indian
railways tourist-oriented; and

(b) what steps have been initiated
to attract foreign tourists?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No, Sir.

(b) A Statement showing the steps
taken to attract foreign tourists 's
Tzid on the table of the Sabha.

Indians residing abroad, 5 scheme of
Indrail Pass tickets has been intro-
duced w.e.f. 1-6-77 permitting un-
limited travel on Indian Railways
within the period of validitv. These
tickets are issued for validity periods
ranging from 7 days to 90 days and
the fares are as follows:—

Fares (ia U.S.D>llars)

Period of Air- First Second
Validity. cndi- Class/ Clasa
tioned A.C.
class Chair
Car

7 days . . 70 35 12
1§ days . . 100 50 17
21 days 128§ 63 a1
30 day. . . 150 75 25
A 0 dey. 220 110 37
92 dann . . 360 130 45

Childeren between 3-12 years pay malf
th: fare rounded off to the nesrest doiler.
2. These tickets are being sold only
to foreign nationals as well as Indians
residing abroad holding valid pass-
ports. Payment has to be made in
foreign exchange. The tickets are
available for sale at the following
places.—
(1) Railway Tourist Guide, Wes-
tern Railway, Churchgate, Bombay.

(2) Railway Tourist Guide, Cen-
tral Railway, Bombay V.T.

(3)) Railway  Tourist Guide,
Eastern Railway, Fairlie Place,
Calcutta.

(4) Central Reservation Office,

South Eastern Railway, Esplanade
Mansions, Calcutta.
(5) Central Reservation Office,

Southern Railway, Madrag Central,
Madras.

(6) Railway Tourist Guide,
Northern Railway, Baroda House,
New Delhi.

-
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Besides, they can also be sold by
recognised Railway Travel Agents
holding restricted money changer’s
licence from Reserve Bank of India.

3. “INDRAIL PASS” entitles the
holder to travel within the period of
validity for all trains, including Raj-
dhani Express trains, as and when he
likes. No separate charge is payable
for meals on Rajdhani Express trains
as Rajdhani fare is inclugive of meal
charges. Besides, no sleeper sur-
charge, supplememtary charge for
travel by Superfast trains or reser-
vation fees payable by holders of
“INDRAIL PASS”. The period of
validity is reckoned from the date of
commencement of first journey and
upto the mid-night of the date on
which the validity expires. No re-
fund of fares on partially used “IND-
RAIL PASS" or for travel in lower
class of accommodation is permis-
sible.

4. Payment in railway offices for
purpose of Indrail Pass is accepted in
U.S. Dollars or Pound Sterling only
For other foreign currencies. the tou-
rist has to encash the requisite amount
into rupees with an authorised dealer
and then pay in rupees alongwith
“FEncashment Certificate”.

5. Foreign tourists are permitted to
make advance reservation upto one
Year before the date of departure of
the train as against six months per-
mitted to other passengers. Quo'as
have been earmarked for foreign tou-
rists at important stations on sclccted
trains. Railway Tourist Guides have
been posted at Bombay V.T., Church.
gate (Bombay), Fairlie Place (Cal-
cutta), Baroda House (New Delhi) and
Kathgodam station for giving guidance
to tourists. Besides. instructions have
been- given for accommodating foreign
tourists against unutilised H.O.R.

quota, wherever feasible. The afore-,

said facilities are also extended to non-

Esident Indians paying in foreign ex-
ange.
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6. Apart from using railway chan-
nels, recognised tourist agents of Rail-
ways have the option of sending reply-
paid telegrams direct to the concerned
Reservation Offices upto one ;rear 1n
advance for reservation of fore:ign
tourists groups. Only the total num-
ber of berths/seats required and the
ticket numbers need be given in thisg
telegram, which must be replied by
reservation offices within 48 hours of
the receipt. Details of the names,
nationality, etc. of the individual tou-
rists can be advised upto 10 days be-
fore commencement of the journey.

India Tobacco Company Limited

*328. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether he is aware of the
fact that India Tobacco Co. Ltd. (for-
merly known ag Imperial Tobacco Co.
Ltd.—a British controlled company)
have cantrol through backdoor finan-
ces in the following companies:—

(i) Mimec India Private Limited
(ii) CPA (iii) Sumit Investment In-
dia (iv) Delhi Enterprises (v) Card
Board Container Making Co. (vi) Ni-
lambur Plant and Trollers Co. and
(vii) Summit Films; and

(b) whether the erstwhile Prime
Minister reversed her own findings
relating to registration of all inter-
connected companies owned/control-
led by India Tobacco Co. Ltd. and
Wazir Sultan Co., Ltd.?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) (i) Nil-
ambur Plant and Trollers Co. and
Summit¢ Films named in part (a)
of the question do not appear to be
joint stock companies under the Com-
panies Act and no information is
available about these two concerns.

(ii) ILT.C. Ltd. (formerly India
Tobacco Co Ltd.) holds 17,500 shares
out of a total of 105,000 ordinary
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shares of Rs. 10/- each of Mimec India
Private Ltd. There are no common
directors on the Board of the two com-
panies. The undertakings are not,
therefore, interconnected with each
other in terms of Section 2(g) of the
MRTP Act from the point of view
of control over equity or management.
The companies are also not under
the same management within the pur-
view of Section 370(1B) of the Com-
panies Act, 1956.

(iii) CPA referred to in the question
is presumed to be the same as CPA
Consultancy Services Private Ltd.
This company was appointed as Re-
gistrars and Share Transfer Agents of
ILT.C. Ltd. in April 1976 for a period
of 5 years. The two companies are
neither interconnecteq nor under the
same mmanagement.

(iv) The remaining three companies
whose correct names appear to be (i)
Delhi Enterprises Private Ltd., (ii)
Summit Investment Private Ltd. and
(iii) Cardboard Containers Ltd. are
also not found to be either intercon-
nected or under the same manage-
ment.

(v) Loans given to bodies corporate
which are not under the same manage-
ment in terms of Section 370(IB) of
the Companies Act; 1856 are not
required to be disclosed in the balance
sheets. As such information in this
regard is not available. [

(b) It is presumed that the refe-
rence to registration made in part (b)
of the question relates to Section 26
of the MRTP Act. No finding was
given by the erstwhile Prime Minister
in this matter in respect of the com-
panies mentioned in the question and
hence there was no occasion for re-
versal of findings.

Anti-Socia] Elements Active in
Railways

¢330. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news

JULY 5, 1977

Written Answers 44

item published in ‘Financial Express’
of 18th May, 1977 wunder caption
Anti-social elements again active in
Railways; and

(b) if so, the “reaction of Govern-
ment thereon?

"\

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). It is true that the inci-
dents mentioned have occurred. All
the cases have been registered by the
Police and they are under their in-
vestigation. Police Vigilance has been
tightened.

Customer-Oriented Scheme for
Booking of Goods

*331. SHRI D. B. CHANDRA
GOWDA: Will the Minister o_! RAIL-
WAYS be pleased to state:

(a) whether Northern Railway has
introduced a new customer-oriented
scheme under which easier booking
and elimination of delays in the move.
ment of goods have been made

possible; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):

(a) Yes, Sir.

(b) In October, 1976 the Northern
Railway introduced a new rationalised
scheme for clearance of ‘‘smalls” tra-
flice (less than a wagon load) from
12 selected stations (since increased
to 18) to 74 selected stations on Indian
Railways (now increased to 80 sta-
tions). Under the scheme, sealed vans
are made from all these 18 stations
directly on the day the goods are ac-
cepted to any of the other 79 stations,
irrespective of the minimum weight
condition prescribeq for formation of
through sealed vans. Such vans are
despatched by nominated super ex-
press goods trains.
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Selection Committee for Il and IV
Grade Posts in North-Eastern
Rallway

*332, SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is a Selection
Committee to select persons for III
snd IV grade posts in North-Eastern
Railway; and

(b) if so, the composition of the
Committee?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Appointment to Class III on the
N.E. Railway js through Railway Ser-
vice Commission, Muzaffarpur. Class
IV vacancies are normally filled by
screening serving Casual Labour by a
committee of officers.

(b) The Railway Service Commis-
sion consists of a Chairman and a
Member Secretary, The latter post is
vacant at present.

Conversion of Rupsa-Talband Narrow
Gauge Line into Broad Gauge Line

*335. SHR] S. KUNDU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any fresh survey has
been undertaken to convert into
broad gauge the Rupsa-Talband
narrow gauge line in the South-
Eastern Railway;

(b) if so, when and when will the
survey be completed; and

() whether any steps have bean
taken in the recent past for improv-
ing the condition of running of goods
and passenger trains in this line, if
50, details thereof?

‘ THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
<a) and (b). A survey for the gauge
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conversion of Rupsa-Talband narrow
gauge line to broad gauge was com-
pleted jn 1972-73.

(c) The Government of Orissa have
been requested to furnish details of
the industries proposed to be set up by
them and other development schemes
for exploitation of forest and mineral
resqurces in the area served by the
line. A decision regarding further in-
vestments on the line will be takem
after these details are furnished by
them, and a fresh assessment of the
project is made.

Selection of Apprenticeg through
Special Class Railway Apprentices
Examination

*336. SHRI P. THIAGARAJAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of apprentices
selected every year from 1974 to 1977
on the basis of the special class Rail-
way Apprentices examination; and

(b) the number who completed the
courses successfully from each batch of
recruitg from 1974 to date?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
@#2) The number of Special Class Ap-
prenticeg recruited on the basic of the
Examinations held quring 1974 to 1977
is as under:—

(1) 1974 . . . . 17
(2) 1975 . . . . 23

@3) 1976 . . . . 10

(4) 1977 . . . Seclections

have no

b'el;‘ com
pleted

\ the UPI? .
It Is in
tended ™

take 19
candidates.

(b) None of the above mentioned
Special Class Apprentices has go far
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eompleted 4 years' apprenticeship as
they joined'in February, 1975 onwards,

Practice of obtaining Signatures or
Thumb Impressionp of Voters in
- Elections

*339. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are exa-
mining the proposal for re-introducing
she practice of obtaining the signature
er thumb impression of the voter on
the counterfoil of the ballot paper;

(b) if so, the details thereo’; and

(c) what other measures are being
sontemplated in order to make the
election ab.olutely free and fair?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). The question has come up
for consideration before Government.
No decigion has yet been taken in
She matter.

(c) Steps required for improving
the election machinary will be exa-
mined by Government as part of the
Electoral Reforms under considera
tion. e

Ourbing all Trade Union Rights by
the Management of FCI, Durgapur

*340. SHRI R. P. DAS: Will the
Minister of PETROLEUM AND
OCHEMICALS AND FERTILIZERS be
pleased to state: p

(a) whether attention of Govern-
ment has been drawn to the fact that
the management of Fertilizer Corpo-
ration of India, Durgapur Unit is in-
dulging in excesses for curbing all
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trade union rights of the
class; ang

working

(b) if so, whether Government
have copducted any enquiry into the
allegation made by the FCI Em-
ployees’ Union, Durgapur?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) There is no evidence to suggest
that the management of Durgapur
Unit is indulging in excesses for curb-
ing trade union rights of the working
class.

(b) Doeg not arise.

Steps to improve Working of Oil
Companies

*341. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM AND
OHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether his Ministry is taking
any steps to improve efficiency and
to effect economy in the working of
oil companies; and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA):
(a) and (b), The Ministry has got
studieg carries out in subjects such as
crude optimisation, improvement . in
product pattern, integration of facili-
ties, coordination in transport
arrangements of crude oil imports and
coasta] movements and refinery fuel
and loss and optimisation in the use
of equipment and installations by re-
duction ijn down time. The results of
these studies were passed on to the
oil companies and in several cases
economies have been effected and effi-
ciency has been improved as a result
of the implementation of the recom-
mendationg contained in them, Such
steps are taken on a continuing basis
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Ascommodations taken on Rent by
certain Undertakings

*342. SHRI K. SURYANARAYANA.:
Wil] the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any guidelines have
peen laid down by his Ministry for
taking accommodation on rent for
officc and godown purposes by the
Public Undertakings under his Min-
istry in the capital, if so, what;

(b) whether some of the Under-
sakings like I.D.P.L. anq National
Fertilizers Limited have taken accom-
modation on exorbitant rent, if so,
the manner in which the rent was
negotiated and at what level; the
period of lease and advance rent paid
for each flat or flats;

(c) the difficulties which lay in the
way of these undertakings taking ac-
eommodation in the D.D.A. Commer-
cial Complex in Nehru place or other
D.D.A. Complexes in the capital; and

(d) the action being taken now to
get the rent rationalised ang explore
the possibility of getting D.D.A. ac-
eommodation at cheaper rates?

THE MINISTER OF PEROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) No, Sir.

(b) No, Sir. The rents being paid
by the public sector undertakings
under this Ministry for their accom-
modation in Delhj are not considered
exorbitent.

(¢) Two public sector undertakings
under this Ministry viz., Fertilizer
Corporation of India and National
Fertilizers Ltd., are already in DDA-
sanctioned commercial complexes.
Others had taken accommodation in
K:her areas and are continuing in

OSe premises either because suitable
and adequate accommodation was not
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readily available at the appropriate
time in DDA complexes, or because
the accommodation at present occu-
pied by them—is cheaper, or because
some of them have only small liaison
offices in Delhi.

(d) Does not arise.

Inter Ministerial Committee on-
Utilisation of Bombay High

2527. SHRI K. MALLANNA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for getting up of Inter-Ministe-
rial Committee to prepare a plan for
transportation and utilisation of large
quantities of additional natural gas
that would be produced in the Bom-
bay High Offshore areas and other
regions; and

(b) if so, the main features thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The question of the optimal uti-
lisation of the crude oil and associated
gas of the Bombay High field lras been
under Government'g consideration
right from the time the discovery was
known to be of commercial signifi-
cance., In February, 1975, Govern-
ment appointeg a Working Group
consisting of experts and representa-
tives of the industry to recommend
measures for the optimal utilisation
of the Bombay High oil and gas. While
the recommendationsg of the Working
Group were under examination, re-
presentations were received from the
Government of Maharashtra and Gov-
ernment of Gujarat concerning certain
aspects of the _utilisation of the asso-
ciated gas from Bombay High. The
entire matter has been discusseq at a
serieg of inter-ministerial meetings as
also with the Chief Ministers of Guja-
rat and Maharashtra anq a decision
taken thereafter on techno-economic
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considerations that pipelines should be
laid for the transport of oil and asso-
ciateq gas from the Bombay High field
to Trombay via Uran, where a shore
terminal would be established. The
associated gas would be frac-
tionated and the liquified petroleum
gag extracted from it and supplied to
the consumers. The heavier fractions
would be mixed with crude stream
and the lighter fractions used for fer-
tilizer manufacture. = The possibility
of utilising the lighter fractions ijn the
short run for power generation until
new fertilizer units are commissioned
js also under consideration.

2. To monitor the sanction and im-
plementation of the new projects aris-
ing out of the utilisation of the Bom-
‘bay High associated gas, a Special
Inter Ministerial Committee hag been
constituted. The Specia] Committee
would consist of Secretaries of the
Ministry of Petroleum, Ministry of
Chemicals and Fertilizers, Ministry of
Energy, Department of Expenditure,
Planning Commission and others,

3. The Government have also decid-
ed that feasibility studies should be
initiated for transporting free gas
from the South Bassein field to Guja-
rat through an appropriate pipeline
system.
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Broad Gauge Linge on Latur-Pandhar-
pur.Miraj Track

2529. SHR] R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Maharashtra Gov-
ernment has urged upon the construc-
tion of broad gauge railway on Latur-
Pandharpur-Miraj track;

(b) if so, when; and

(c) whether the Central Govern:
ment have accepted the Maharashtra
Government’s request?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Since 1960,

(c) Surveys have been carried out
for the conversion of Miraj-Pandhar-
pur-Kurduwadi-Latur Narrow Gauge
line into Broad Gauge. It has, how-
ever, not been possible to take up the
project on account of paucity of funds.
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¥ T F wEATY 9% fa w3q aWa
wgATaR-faet T g v §@q@
g7 & wwm ¥ feafa on
WA & FTUw W e
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& B wama U fzar w@r qr fa=g|
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q1 | d¥fe@ ®™E N W wa™Y
§ uEy wiwfa 28 2

Setting up of Traction Equipment
Plant by Railways at Nasik

2532. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is a proposal to
establish traction equipment plant by
the Railways at Nasik in Maharashtra
State;

(b) if so, details of the proposzl
and the time gchedule for execution;

(¢) whether the Maharashtra State
have made proposals for construction
of new lines/improvemen; of existing
lines in the States; ang

(@) if so, the details of the pro-
posals and reaction of Government
thereto?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) It has been decided to set up a
“Traction Motor Rewinding/Heavy Re-
pair Workshop for Electric Rolling
Stock’ at Nasik Road in Maharashtra;

(b) The Project, which is estimated
to cost about Rs. 3.87 crores, is ex-
pected to be completeq by 1980. The
workshop will employ about 500 men
and shall rewind|repair 30 traction
motors per month.

(c) and (d). The new railway lines
recommended by the Government of
Maharashtra from time to time are:

1. Apta-Kharpada-Disgaon-Goa.
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2. Sholapur-Osmanabad-Beed-Paithan-
Aurangabad-Chalisgaon and Dhulia to
Nardhana.

.ﬁ} & Ballarshah-Ashti-Allapalli-Guru-
palli-Surajgarh-Bhamragadh to join to
Gidam Jagdapur B.G. Railway line.

11 Kalumna Khaparkheda (Railway
Siding).

.S. Kurla-Panvel (Part of Kurla
Karjat). r

. 6. Miraj-Pandharpur-Barsi-Latur Sec-
tion Coversion from Narrow Gauge to-
Broad Gauge.

7. Latur-Parli-Vaijanath via Nomina-
bad.

. Adilabad-Chanda via Ghugus.
9. Kolhapur-Ratnagiri.

10. Karad-Chaplun.

11. Darwha-Pusad.

12. Badncra-Amravati-Narkhed.
13. Khamgaon-Jalna via Chikhli.
14. Chimur-Umrer.

15. Gangakhed to Bodhan and Nanded
to Latur Railway line.

16. Maamad-Malegaon-Dhulia Nar-
dhana.

17. Kurduwadi-Karmala-Nagar-Kar-
reala-Aurangabad and Kurduwadi- Shig-
napur Railway line.

18. Ghugus to Sindola Railway line.
19. Kolhapur-Nagpur Rilway | line.

20. Bhimkund via Chanaka Bori and
connect it cither to Wani or Ghugus.

21. Diva-Bassein Railway line (Tarapur
Vangaon to Diva).

22. Bombay-Ahmednagar-Parli (Darya-
ghat Railway line).

23. Pune-Nasik Railway line.
24. Nagpur-Ramtek-Kataniji.
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25. Nagpur-Ramtek-Jabalpur. 7. Extension of a 33 Km. BG rail

. . link from Latur to Latur Road at an

0 wz.G Amravati-Achalpur-Dharni- Khand estimated cost of Rs. 5 crores. The

survey reports indicated the Project

to be unremunerative. Hence, it
has not been taken up.

[ 2 ’37. Pandharpur to Lonand.

In view of financia] constraints,
only the following proposals are, at
present, under construction/considera-
tion:

TUAIT-wigw Toa wrgA w1 fmie

1. The construction of 42 Km.
long rail link between Diva and
Bassein at the estimated cost of Rs.
12.75 crores is in progress and is
expecteq to be completed by March
1980; .

2. The construction of 76 Km.
long new BG line from Chanaka to
Wanij at an estimated cost of Rs. 5.3
crores is in progress. Target for
«completion has yet been fixed; .

3. Construction of g 900 Km. long
new BG line from Apta to Manga-
lore at an estimateq cost of about
Rs. 250 crores. A final location sur-
vey and a traffic survey for Apta-
Dasgaon section have been comple-
ted and a final location survey from
Dasgaon to Ratnagiri with spot
checks on earlier surveyg from
Ratnagiri to Mangalore ig in pro-
gress;

4. Construction of a 40 Km. long
line from Roha to Murugd (Janjira)
on Apta-Dasgaon Route at an esti-
mated cost of Rs. 5 crores. The sur-.
vey showed that the Project ig un-
remunerative and as such hag not
been taken up;

5. Construction of an 80 Km. long
new BG line from Wardha to Katol
at an estimated cost of Rs. 12 crores.
The survey hag been completed and
the report js under examination;

6. Construction of a 90 Km. long
new BG line from Adilabag to
‘Ghugus at an estimated cost of Rs.
15 crores. The survey has been

completed uand the report under
consideration; port 1s

2533. =7 WA wrTo WwAY ¢
| W HAY g ¥ FY FTAT FAA
fr :

() Toagr-agw =X v w7
w1 frafnr o w2t a% g & I

%, .

(@) =n ¥ fag a¥aw = feavr
Wy 91 ; "

(%) ¥ rq AR wad o
T AN A¥ [T KN dEm ?

@ vt ( Wo WY TvEwA ) :
(%) & (w). T9Ig & wEgW
T T ¥y Wix & fag s A%-
o T fear mar @ W T fmior
ne & 1 feage o ww @
2

Revenue from Goa, Daman and Diun in
respect of Petrol Base

2534. SHRI EDUARDO FALEIRO:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state the annual income to
the Central Exchequer separately from
Goa. Daman and Diu in respect of
petrol tax?

THE MINISTFR OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): During
Yhe year 1976-77 the total duty realisa-
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tion on sale of petrol in Goa, Daman
and Diu is given below;

(Rupees Lakhs)

(Apprvx.)
Goa . 207-36
Daman . . . 3-61
Diu . . . (Negiigible)
TorAL 210097

Special Traing run at the time of
Visit of R.S.S_ Leader

2535 SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleasec

%0 state:

(a) whether two special trains were
run to Ernakulam in Olavakkot Divi-
sion (Kerala) during the visit of
R.S.S. leader Mr, Deoras in May; and

(b) if so, the conditiong laid down
to run the special trains and the
amount remitted by the concerned

people?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.

(b) These specials were run on rail-
way convenience to clear the extra
rush of passengers. A total of
Rs. 26,861.45 was realised from the pas-
sengers through sale of tickets.

Shivpuri-Gwalior Line declared as
Uneconomic Line

2536. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose
to review the report of the Comr.it-
tee appointed by Government somi=
decades ago for declaring a particular
railway line as un-economic;
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(b) if so, <whether Shivpuri-
Gwalior narrow-gauge line is one of
them which was then declared g5 un-
economic line; and

(¢) if not. whether Government
propose to restore the Shjvpuri-
Gwalior railway line by converting
it into broad gauge in view of the
heavy inflow of passenger traffic on
this line?

.THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c). It is not proposed to review
the Report of the Uneconomic Branch
Lines Committee, 1969 as such, but the
performance and functioning of uneco-
nomic railway lines are subjected to
review from time to time. Gwalior-
Shivpuri line which is one cf the
branch lines declared ag uneconomic,
has been closed for traffic with effect
from 1-8-1975. There is no proposal at
present either to restore this line or to
convert it into Broad-gauge.

JATE TR & fg wo R wTe @ ToE—

2537. st ATNYW wwe: w4y
qHfean a7 oA Wit e n@
T I N gw o fE

¥ Jqew @, TN FTTATA) 1 wwT
TR & Fw IW AT 3w A Igam
W R
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. Absorption of Emergency Commission-
ed Officers in R.P.F., and G.R.P.
2538. SHRI K, PRADHANTI: Will the

Minister of RAILWAYS be pleased tc
-state:

(a) the number of Emergenc
N . - ‘y Cum-
Missioned Officers who have been
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absorbed in the R.P.F. and G.R.P.

Cadres separately;

(b) whether there is any proposal
under Government's consideration to
absorb more Emergency Commis-
sioned Officers in R.P.F. and G.R.P.
cadres; and

(¢) if so, the details thereof?

THE MINISTER FOR RAILWAYS
(PROF. MADHU DANDAVATE); (a)
23 released Emergency Commissioned
Officers have been recruited in Group
‘B' posts in the Railway Protection
Force. Ag recruitment to the Govern-
ment Railway Police is made by the
State Governments, the Ministry of
Railways have no information regard-
ing the number of released Emergency
Commissioned Officers recruited in that
cadre.

(b) No, so far as Railway Protection
Force is concerned.

(c) Does not arise.

Representation regarding Corruption
in the Sindri Modernisation Project

2539. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state: .

(a) whether the representation dated
the 16th April, 1977 by Shri Hari Ram
Upadhayay, the representative of the
Fertilizers Corporation Kamgar Union
regarding rampant corruption by the
officers causing loss of lakhs of rupees
in the matter of Sindri Moderrisation
Project has been received; and

(b) if so. the action taken by the
Government or proposed to bz takan
to eliminate these social evils?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). A representation dated 2-4-1977
(and not 16-4-1977) was received from
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Shri Hari Ram Upadhayay. The repre-
sentation contained general allegations
of corruption against Officers of Sindri
Unit of FCI but there were no specific
ullegations. Facts are being verified
to the extent possible.

Sanction of Gas Connections in Delki

2540. SHRI RAM KANWAR BERWA.
Will the Minister of' PETROLEUM °
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the number of persons register-
ed for cooking gas connections wich
various Indane Gas Agencies in
Delhi during the year 1972-1973;

(b) the number out of them who
have since been provided with the gas
connections; and

(c) the date by which the persons
on the waiting list will be provided
with gas connections?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FHARTILIZERS
(SHRI H. N. BAHUGUNA): (a) During
the year 1972-73, the total number of
persons who registered for cooking gas
connectiong with various Indane Gas
Agencies in Delhi was 30.433.

(b) Out of the above number, orly
414 persons are still on the waiting
list.

(¢) New Gas connection can be re-
leased to those on the waiting list only

when additional product becomes
available.

6 w9 Ny 7 fafem ¢ fag awt w1 @z7
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Election to Parliament and Legislative
Assemblies

2543. SHR]1 DHARAM VIR VASISHT;
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state the number of sets contested
by each all India recognised political
party in (i) the Parliamentary poll
held in March, 1977 (ii) State Assem-
blies polls held in June, 1977 and (iii)
the polls in the Centrally administered
areas held in June, 1977, together with
the percentage of valid votes polled
by each all India recognised party and
regional parties recognised in States?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): The information
is being collected from the Election
Commission and will be laid on the
Table of the House.

Abolition of Standing Voluntary help
Committee and Committee for Social
Reforms

2544. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether Governmen; have re-
cently dissolveq the Standing Voiun-
tary Help Committee and the Commit-
tee for Social Reforms on the Rail-
ways;

(b) if so, the reasons therefor;

(c¢) whether any useful and con-
crete work was done by the gaid two
Commiittees during their existence and
if so, main indicationg thezenf; and

(d) the total duration of the said
Committees, their personnel, the ex-
penses incurred by both the Commiit-
tees during their existence and the
special privileges, if any enjoyed by
the members of these two so-called
white elephants in the Railwdys?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.
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(b) The Government while review-
ing the tenure of the Committees de-
cided to dissolve them.

(¢) The work done by these Commit-
tees was mostly a mere duplication of
the work done by different departments
of the railways.

(d) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-620/77]. -
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Representation regarding Paymeng of
Royalty on Crude from Gujarat

2546. SHRI AHMED M. PATEL. Wil)
. the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state.

(a) since when representation of
Government of Gujarat for increase
in royalty on crude is pending with
* the Certra] Government; any

(b) when a decision jg jik
. taken? ig ilkeiy to be

. THE MINISTER OF PETROLEUM,
‘,CHEMICAL‘S AND FERTILIZERS
*(SHRI H. N, BAHUGUNA): (a) and
/(b). The Government of Gujarat re-
. presented for g further increase in the
; Tate of royalty on Crude Oil in May

. 1977. The rate of royalty on crude oil.
»;nd Casing head condensate was en-
E.Ranwd from Rs 15/~ per tonne to
, ss. :2/- per tonne with effect from 8th
‘ eptember, 1976, Under the provisiong

.
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of the Oilflelds (Regulation and Deve-
lopment) Act, 1948 the rate of royalty
can be enhanced only once in four
years. The next revision upwards can-
not therefore be before 8-9-1980.

Reinstatement of Workets of 1960
Strike in Secunderabaq Division
. AN,
2547. SHRI DINESH CHANDRA
JOARDER: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention of Gover:-
ment has been drawn to the fact that
out of 25 railway workers in Secunde-
rabag Division, 17 workers were takea
back in service in 1972 who participat-
ed in the 1960's strike of Central Gov-
ernment employees and reir aining 5
workers were left out in spite of the
fact that all of them had faced simi-

lar charges;
(b) if so, the reasons theveof; and

(c) the steps taken to take them

back in gervice?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (¢). Out of those dismissed or re-
moved from service on Secunderabad
Division in connection with the 1960
strike, it was decided to take back all
except five who had serious charges
against them. Out of those, one has
since expired leaving four still out of
service. It is not proposed to re-open
their cases.

Creation of a Fertilizer Complex
around Bombay

2548. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALs AND FERTILI-
ZERS be pleased to state:

(a) whether Government have de-
cided to create a fertilizer complev
around Bombay based on natural gas
from the Bombay High ang North
Bassein o0il flelds;

(b) if so, what will be the quantity
of. availability of gas from Bombay
High and North Bassein; o
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(c) whether there is any scope for
setting up not only more fertilize:
plants but also petro-chemical units;
and

(d) if so, the details thereo?’?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The quantity of the associated
gas expected to be available from the
fields of Bombay High and North Bas-
sein at an optimum level of production
is likely to be of the order of ahbout 4
million cubic metres per day. It is
proposed to set up additional fertilizer
capacity based on Bombay High Gas
taking into account the fact that the
most profitable utilisation of gas is in
the manufacture of nitrogenous ferti-
lizers.

(c) and (d). Yes, Sir. Consultants
have been appointed to study the
feasibility ang the desirability of set-
ting up a new petrochemical complex
baseq on the appropriate fractions of
the offshore associated gas. A decision
regarding the establishment of a petro.
chemical complex can be taken after

the consultant’s report is received and
studied.

Wheel setg supplied at Subsidized
Rates by Durgapur Steel Plant

2549. SHRI ROBIN SEN: Wili the
Minister of RAILWAYS be pleased to
state;

(a) whether Government are aware
that while the Railways have been
importing about 26,000 wheel sets
every year at a cost of about Rs. 7
crore, the Durgapur Steel Plant has
been subsidising the railways every
year on the supplies by over Rs. 10
crore; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE); (a)
No. Durgapur Steel Plant has not
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been subsidising the Railways. The
price payable to the Steel Plants is
approved by the Government on the
basis of proposals submitted by the
Deptt. of Steel to the Cabinet.

(b) The question does not arise.

Non-Payment of Pay and Allowances
to Khalasis in Guntakal

2550. DR. SARADISH ROY: Will the
Minister of RAILWAYS be pleased to
state.

(a) whether Government are awarc
that in spite of the judgement of the
Andhra Pradesh High Court in favour
of Khalasis of Carriage and wagon
Department, Traffic Depurtment
Diesel Mechanical and Electrical Diesel
Loco Shed in Guntakal, (he Khalaris
have not yet been paid, pay and allow-
ances in full for the period of termi-
nation of their services;

(b) whether Government have in-
structed the concerned autnorities to
pay their dues; and

(c) if so, when?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The Andhra Pradesh High Court in
their judgement had not referred to
payment of wages for the period the
petitioners were out of employimnent.

(b) and (c). Do not arise.

Supply of Bombay High Gas to
Gujarat State

2551. SHRI PRASANNBHAI MEH-
TA. Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) whether the Central Government
have decided to give a share of Bom-
bay High Gas to Gujarat State;
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(b) it so, the tota] amount of share
to be given to the State of Gujarat
from the Bombay High Gas;

(c) whether Government had taken
a decision to set up a pipeline to
carry some of the gas from Bombay
High to Gujarat to meet the require-
ments of the State;

(d) if so, when the pipeline is
likely to be laid; and

(e) the expenditure involveq :here-
. on?

THE MINISTER OF PLTROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(e). The question of the optima] utili-
sation of the crude oil and associated
gas of the Bombay High field has been
under Government's consideration right
from the time the discovery was known
to be of commercial significance. In
February, 1975, Government appointed
a Working Group consisting of experts
ang representativeg of the industry to
recommend measures for the optimal
utilisation of the Bombay High oil and
gas. While the recommendations of
the Working Group were under exami-
nation, representations were received
from the Government of Maharashtra
and Government of Gujarat concern-
ing certain aspects of the ytilisation of
the associated gas from Bombay High.
The entire matter has been discussed
at a series of inter-ministerial meetings
as also with the Chief Ministers of
Gujarat ang Maharashtra and a deci-
sion taken thereafter on techno-econo-
mic considerationg that pipelines should
be laid for the transport of oj] and
associated gas from the Bombay High
field to Trombay vig Uran, where a
shore terminal would be established.
The associated gas would be fraction-
ated and the liquified petroleum gas
extracted from it and supplieq to the
consumers. The heavier fractions
would be mixeq with crude stream ang
the ‘!zhter fractions used for fertililer
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manufacture. The possibility of utilis-
ing the lighter fractions in the short
run for power generation until new
fertilizer units are commissioned is
also under consideration.

2. To monitor the sanction and im-
plementation of the new projects aris-
ing out of the utilisation of the Bom-
bay High associated gas, a special
Inter-Ministerial Committee has been
constituted. The Special Committee
would consist of Secretaries of the
Ministry of Petroleum, Ministry of
Chemicals and Fertilizers, Ministry of
Energy, Department of Expenditure,
Planning Commission and others.

3. The Government have also decid-
ed that feasibility studies should be
initiated for transporting free jas from
the South Bassein field to Gujarat
through an appropriate pipeline sys-
tem,

Inuuence of Money in Election

2552. SHRI M. N. GOVINDAN
NAIR:

SHRI M. KALYANASUNDA-
RAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have given
any thought to the problem of money
power in elections; and :

‘(b) if so, what concrete steps are
proposed to be taken to mininuse the
influence of money in elections?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
The question of reducing election ex-
penses wil] inter alia be examined as
part of the proposals for the reform
of the electoral law under ronsidera-
tion.
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withdrawal of VIP Privileges

2554. SHRI G. Y. KRISHNAN: Will
the Minister of RAILWAYS ve pleased

to state;

(a) whether Railway Ministry has
taken stepg for economy in hits Manis-~
try by withdrawing some VIP privi-
leges ltke air eonditioned olass travel,
official cars Tor privave use and other
facilities: and

(b) ¥ g0, the details thareo(?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). Only efficers of J. A. Grade
ang above drawing Rs. 1879/- and
above are entitled now to trave: Air-
conditioned, while on duty. As regards
use of official cars, they cannot be used
for private purposes, except o1 pay-
ment and that to>, { they sre net re-
q;.aind for officia, prvOsSes at that
particular period of time.
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Marathe Committee Reports on Ferti-
lizer Prices

2555. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZRRS be
pleased to state:

(a) whether the Marathe Com®
mittee on ‘ertilizer prices has submit-
ted its report 1o Government;

(b) it so, it main recommendations;

(c) how far these recommenda-
tions have beep aci=pted; and

(d) whether they have reco:ymend-
ed a system of retention priees of
various fertilizers?

THE MINISTPR OF PETROLEUM.
CHBMICALS AND FERTILIZERS
(SHRI M. N. BAHUGUNA) (a) The'
Commitiee on Fertilizer Prices, set up
under the Chairmanship of Shr S. S.
Marathe, have gubmitted Part I of the
Report relating to straight nitregenous
fertilizers. Part 11 of the R2port relst.
ing to phosphatic fertilizers 15 yet to le
submitied by the Committee.

(b) %o (d). For the purposes of pric-
ing. the Committee have pecommended
that plants producing urea should be
grouped on the basis of vintage, tech-
nology, feedstock ete. and nave recom.
mended a retentiom price for each
group which wruld enable eaek umit in
the group to earn 5 reasonable return
on investment provided ¢hey opecate
at 80 per cent of capaeity and with
ideal consumption eficiencies. In res-
pect of Ammonium Sulphate an4 Cal-
#ium Ammonium Nitrate, the Commat-
tee have resommendeq retention prices
for individua] units. The Committee
have also recommended measures for
reduction in the eapital cost of fertili-
zer projeets with a view to reducing
cost of production for future fertilizer
plants. The Report of the Cammittee
is under the consideration of seremn-
ment.
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Re-Instatement of Temporary work-
men in Gn:nakal Division
2856. SHRI P, RAJAGOPAL
NAIDU: Wil]l the Minister of RAIL-
WAYS be pleased to state:

(a) whether about one thcusand
railway temporary workmen were
retrenched one year ago in Guntakal
division; and

(b) whether they have sinte been
reinstated?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE). (a)
76 Substitutes and 281 Casual latour-
ers on monthly rates of pay as well as
734 Casua] labourers on daily wages,
have been retrenched in Guniakal Divi-
sion in December 1576 du> to comple-
tion of works/reduction in the scope
of the works, etc.

(b) Out of the 76 sulLstitutes, 54
have been taken back so far. As and
when new works are sanct:oned in the
area, others also will be re-engaged 10
the extent feasible.
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Assistance Sought by IDPL to In.
crease Production of Drugs

2558. SHR] RAMANAND TIWARY:
Will he Minister of PETROLEUM,
CHEMICALS AND YERTILIZERS be
pleased to state:

+» (a) whether the Indian Drugs and
Pharmaceuticals Limited has sought
assistance of Government to increase
the production of drugs in the country;
and

(b) if so, the decision of Govern-

ment thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUOGUNA): (a) and
(b). For increasing the praduction of
Drugs in the country 1.D.P L. had sub-
mitted the following expansicn schemes
and these have been approved by the
‘Government:—

(1) Expansion of the Synthetic
Drugs Plants, Hyderabad, invoiving
an investment 2f Rs. 21.7) crores
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which woulg increase the production
capacity from 1963 tonnes to 3886
tonnes.

(ii) Establishment of a Nicotina-
mide Plant in 3ihar iriolving an
estimated capital outlav of Rs 8.53
crores.

(iil) Establishment of a New For-
mulation Unit in Gurgasn. Haryana,
at an estimateg capital cost of
Rs. 6.93 crores.

(iv) Expansior. of tic Antibiotics
Plant, Rishikesh, involving an invest-
ment of Rs. 15.31 -rores.

Government have 1ls0 approved
1.D.P1l.'s proposals for investment fo
the extent of Rs. 32.64 laskhe in a com-
pany to be get up by the Pardesiya
Industria] Investment Corporation of
Uttar Pradesh for the manufa-ture of
drug formulations a)d for irvestment
of Rs. 89.17 lakhs ‘n a comgany set vp
by the Punjab Sta‘e Industrial Deve-
lopment Corporation for the manufac-
ture of Dextrose, Starch, Glucose etc.
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Edection 0 Remaing State
Assemblies

2568. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether there is amy proposal
to haold elections before March, 1978 tq
shose Assemblieg to which elections
were not held in Jene, 1977;

{b) whethar Goverament have
consulteg the coneermed Governments

in this regard; ard

(e) i€ so, the reaction of the Gov-
eroments of those States thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFTAIRS
(SHRI SHANTI BHUSHAN): (a)
It is proposed to hold the election to
the Nagaland ™ Legislative Assembly
during 1977 after the mMORSOOR sea-
son. There is no proposal for hold-
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ing election to the Legislative As-
sembly of any other State before
March, 1978.

(b) No, Sir.
(c) Does not ariﬁe.

Fly Over-Bridge in Siliguri

2563 SHRI K. B. CHETTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
construction of a fly over-bridge in
Siliguri near old Railway Station is
under the consideration of Govern-

ment; and
(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) Yes.

(b) The Government of West Bem-
gal have a proposal to eonstruct a
fily over-bridge near Siliguri Town
Railway Station in replacemeat of
the existing level crossing and widen-
ing improvement to the approach
roads. Details of the scheme are
still being worked out by the State
Gevernment. The broad features of
the tentative seheme were examined
by the Railway and the Stete Gov-
ernment were informed that the
Railway have no objection to the
proposal Further communication
from the State Government is await-

ed.

Railway Acsidents

2564. SHRI K. T. KOSALRAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) the mumber of ratiway aecidents
that took plagse during the peried
from 18th March, 1976 to 17th Margh,
1077 together with the number of
persons who lost their Mves and who
were injured;
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(b) the number of railway acci-
dents that took place after 18th March,
1977 uptodate after the new Govern-
ment assumed power at the Centre
together with the number of persons
who lost their lives and who were in-
jured; and

(c) total compensation paid to the
victims to such rail accidents from 18th
March, 1976 to 17th March, 1977 and
after 18th March, 1977 separately?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The number of train
accidents in the categories of colli-
sions, derailment, level crossing acci-
dents and fires in trains durimg the
periods 18th March, 1976 to 17th
March, 1977 and 18th March, 1977 to
1Yt June, 1977 and casualties in-
volved therein are given below:—

18-3-76 t~  18-2-771t0
17-3-77 17-6-77

1. N~ of train acci-
dente | . 783 222

2. Casualncs

(&) Rsilway staff
_ Killed

23 14
Inwured 133 44
(b) Passcng:rs
Killed 66 99
Injured 314 284
£c) Others
Killed 57 30
Ijured 131 77

(e) Rs. 50,000 have beep raid to
the victimg of reil accidents from 18th
ll_arch. 1978 ® 17th Mareh, 197 and
nil from 18th March, 1077 to 30th
June, 1977 under the Indian Rail-
ways Act, 1800.

The claims are preferred to the
Ad-hoc Claims Commissioners/Ex-
omcu:o Claims Commissioners, On the
basis of the verdict given by
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court of Claims Commissioners pay-
ments are grranged by the Railway
Administration,

In the case of railway employees,
who were killed or injured in rail-
way accidents during 18th March,
1976 to 17th March, 1977, a sum of
Rs. 3,19,889 has been paid under the
Workmen’s Compensation Act in a
few cases, while in other cases, the
matter is under examination.

So far as railway employees who
were killed in accidents after 18th
March, 1977 are concerned, their
cases are under examination.

MRTP Commission’s Enquiry against

Andhra Prabha Pvt. Ltd, Indian

Newspapers, Bombay and Indian
Express, Madurai

2565. SHRI K. RAMAMURTHY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Government have
received the enquiry report of MRTP
Commisgion with regard to the cases
of (i) considerable amount taken from
commercial banks, both advances and
deposits, having been utilised for
non-newspaper business (ii) a sum of
Rupees 11 crores having been utilised
on purposes unrelated to newspaper
publication, by the Andhra Prabha
Private Lad., Vijayawada, Imdian
Newspapers, Bombay (Pvt) Ltd., and
the Imdian Express, Madurai (Pvt.)
Lad., referred umder Section &Y of
MRTP Act¢ on 3nd December, 1078;

(b) if eo. what action has been
teken op the report; and

(c) if the report is not recetved s0
far what is the position of enquiry?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The reference u’/s 27 of the Mono-
polies and Restrictive Trade Practices
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3,
Act was made on 2nd December, 1978
and the report of the Monopolies and
Restrictive Trade Practices Commis-
sion is awaited.

(b) Does not arise.

(c) The matter is fixed for hearing
before the Commission on 25th July,
1977.

Double Railway Line between Khalil-
pur and Garhi Harsaru (Northern
Railway)

2566, DR. VASANT KUMAR PAN-

DIT: Will the Minister of RAIL-
WAYS be pleased to state:
(a) whether metre gauge railway

line between Delhi and Rewari was
doubled long ago leaving a little por-
tion between XKhalilpur and Garhi
Harsary railway stations as single line;

(b) if so, the reasons for not com-
pleting it in view of the fact that
six trains cross each other between
these places and the trains are gene-
rally delayed in this very place; and

(¢) when Government would cons-
truct this portion also?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The doubling of Khalilpur-
Garhi Harsaru portion was not com-
templated, as the line capacity avail-
able is quite adequate for meeting
the traffic requirements.

(¢) The entire metre gauge route
from Ahmedabad to Delhj is propos-
ed to be converted from MG to BG.
This project envisages a through
metre gauge link and a through broad
gauge link between Delhi and
Rewari. N
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Conversion to broad gauge Iline
between Ahmedabad and Delhi

2567. SHRI SATISH AGARWAL:
Will the Minister of RAILWAYS be
pleased to state: .

(a) the time by which the work
on the construction of Delhi-Ahmeda-
bad broad gauge link via Jaipur is
to start and whether Government
have sanctioned any outlay for it and
the progress of work made jn this
regard; and

(b) what will be total cost of con-
verting this track intp broad gauge
and when is it expected to be com-
pleted; and

(c) will double line

track?

this be a

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The project has been
included in the Budget for 1977-78
at an estimated cost of Rs. 108 crores,
with outlay of Rs. 10 jakhs. The work
is yet to be started.

(c) No.
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R
Shortfall in quota of S/C in grades
of PWLs and PWMs (Northern
Raillway)

2569. SHRI R. L. KUREEL: will
the Minister of RAILWAYS be
pleased to state:

(a) whether any steps are being
taken to make good the shortfall in
the quota of Scheduleq Castes in the
cadres of PWIs Grade I, Grade II,
Grade III and PWM in Northern
Railway;

(b) whether any special steps are
being taken to ascertain the correct-
ness of figures of shortfall of quota
of scheduled casteg employees in the
Railways submitted by the depart-
menta] officers; and

(c) whetiter in the whole of
Lucknow Division of Northern Rail-
way, there are only two scheduled
caste APWIs whereag the total
strength of APWIg is more than 50
and there are only two scheduled
castes Permanent Way-Mistries
out of a total strength of 757

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Yes.

(¢) On Lucknow Division of Nor-
" thern Railway, the strength of Per-
manent Way Inspectors Grade III
(Previously designated as Asstt. Per-
manent Way Inspectors) and Perma-

-nent Way Mistries as on 1st April,
1977 was as under:

Total No. ¢ f

strength  Sch. Cas-
tes
'I’ermment Way Ins-
pectrs Gr. III 54 1
Perminent Way Mis-
tries . . . 38 Nil
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Price of wheel set manufactured in
Wheel and Axle Unit of Durgapur
Steel Plant

2570, SHRI SAMAR MUKHER-
JEE: Will the Minister “of RAIL-
WAYS be pleased to state:

(a) whether the Railways have
been giving a price of just Rs. 2,750
per wheel get to the wheel and axle
unit of Durgapur Stee} Plant while
it costg near three timeg to the plant;

(b) whether Government are aware
that imported price of a wheel set
whidh the railways used to import,
ig even higher around Rs. 10,000; and

(c) if so, the reaction of Govern-
meng thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The price of wheel set paid by
the Railways, is Rs. 3116 per wheel
set of 20.3 tonne exclusive of duties
as approved by the Government on
the basis of proposals submitted by
the Department of Steel in accord-
ance with their dual pricing policy.

(b) and (c). The price of imported
wheels includes ocean freight, insur-
ance and custom duty. The import
is resorted to only when the indigen-
ous producers are unable to meet the
demands.

The price to be paid to the Durga-
pur Steel Plant has been examined
by the Ministry of Stee] and Railways
and a provisional price of Rs. 4.308
for 203 tonne wheel set has been
fixed subject to verification by the
Chief Cost Accounts Officer of the
Ministry of Finance and approved by
Cabinet,

Construction of Diva-Basin Railway
in Maharashtrg

2571. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be
pleased to state: -

(a) what is the progress of Diva-
Basin Railway construction in Thana
District of Maharashtra;
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(b) when the sajd project has been
undertaken and when it is likely to
be completed as per original sche-
dule;

(¢) whether the schedule is being
kept-up, if not, what are the reasons;
and

(d) when would the said project
now to be completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Earth work and bridges are in
progress. The overall progress is 32
per cent.

(b) The project was started in
March 1973. As per the original sche-
dule. the work was to be completed
by 1st June, 1976.

(c) It has not been possible to keep
to the schedule due to paucity of
funds.

(d) The project is targetted for
completion by March, 1980,
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Victimisation of Parcel Porters at
Allahabad Railway Station

2573. SHRI JAGDAMBI PRASAD
YADAYV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether memorandum dated
14th  October, 1976 and 11th
November, 1976 complaining victi-
misation of parcel porters working at
Allahabaq Railway Station under the
Railway Station Porters’ Cooperative
Labour Contrac; Society, Limited.
Allahabad were received in his
Ministry; and

“

(b) if so, whether any action -was
initiated for redressal of grievances
of parcel porters?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The Society has been taken up
for its failure and the matter is under
further examination of the Adminis-
tration.

Goods handling contracts

2574. SHRI JAGDAMI PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether goods handling con-
tracty are awarded to Labour Co-
operative Societies on piece rate basis
and such rates are being fixed by the
Committee of three gazetted officers;

(b) whether any yardstick has
been fixed by the Railway Board for
observance by the Committee to
enable workable and reasonable rates
being fixed for, each individual opera-
tion of the schedule;
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(c) the details‘ot piece rates fixed
schedule itemwise for goods handling
contracts at Allahabad, Mirzapur,
Naini, Juhi TPT, Kanpur Central
Goods Shed. Cooperganj (MG),
Tundla’anq Chunar together with
dates from which these rates were
made applicable; and

(d) whetiher local wage rate and
other relevant factg and factors were
taken intg consideration by the Rate
fixing Committee while fixing rates
for individual items of work at goods
sheds mentioned in part (¢) above?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) No. However, broad guidelines
have been laid down by the Railway
Board that the Rates Committee
should recommend rates with due re-
gard to the local conditions, taking
into consideration the minimum wage
rate fixed for labour by the local
authority, or where it does not exist,
the market rate. the statutory obliga-
tions such as weekly off, bonus etc.,
the volume of work and other rele-
vang factors,

(c) A Statement is laid on the Table
of the House. [Placed in Library. See
No. LT-621/77].

(d) Yes.
Cycle stang contract at Kanpur

2575. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the nameg of the parties who
Submitted tenders Jfor allotment of
Cycle Stand Contract at Kanpur dur-
Ing the year 1974, 1975 and 1977
logether with amount “offered by
Individual tenderer;

\ (b) the nameg of the parties whose
‘enders were accepteg by the Divi-
sonal - Superintendent,  Allahabad,
Uring the yearg 1974, 1975 and 1977;
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(¢) whether successful tenderers
did not turn up to start the work
from the dates stipulated in the
tender acceptance letters; and

(d) if so, what action was taken
by the Divisional Superintendent to
safeguard the interests of Railway
Adwministration?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The names of the parties who
submitted tenders for allotment of
Cycle Stand Contract at Kanpur dur-
ing the year 1974, 1975 and 1977 to-
gether with the amount offered by
the individual tenderers are as
under:—

1974

Rs.
1. MsMD.&C-. 1.31.€CO
2. M/s Raza & Co. 1,:9,000
3. Mohd. Farid Idrisi 99.979
4. Mchd. Sabir 98, 700
- 5. M/s Nirankari Ergirecrirg

C rp raticn . . 87,c50
6. Sh. Kudretdin . . . 82,000
7. M/s Patla Treders . . 77,101

1975
1. M/s Banney & C . 1,32,C00
2. M/s Dinesh & C~. 1,11,CCO
3. Me M.D.& C~. 1,10.000
4. Sh. Kudrat din . . 3,¢co

1977
t. Mchd. Farid Idrisi . . 1,50,000
2. M/s Scema & C . 1,:6,000
3. M RS.VM. &C~. . . Tr.45,000
4. M/s Shakecl Bros. . 1,35.200
s. M/s Rly. Parcels & G’ecds

P-rters C~op. Labcur Crn-

tract Rociety Ltd. 96.500
6. M/s Friends Trading C-rpn. 95,000

7. M/s Caleem& C~. . . 78,000



95 Written Answers

In 1974 and 1975, the contracts were
not awarded to the highest tenderers,
as their tenders were conditional. In
1977, the contract was not awarded
to the highest tenderer as the earnest
money had not been deposited,

(b) The names of the parties whose
tenders were acceptedq by the Divi-
sional Superintendent, Allahabad,
during the years 1974, 1975 and 1877
are as under:—

1974 . M/s Raza & Crc.
197§ . . . M/s Dinesh & C-.
1977 . . . M/}s Seema & Co

(c) Successful tenders did not turn
up to take up the work in 1974 and
1975. In the year 1977, the success-
fu) tenderer accepted the offer and
started work from 1st - February,
1977. In the intervening period, the
erstwhile contractor was allowed to
work.

(d) In 1974, the contractor took too
much time in completing the docu-
ments. After that he backed out. The
earnest money coulq not be forfeited
as the scheduled time limit for for-
feiture of earnest monev had elapsed.
The lapse is being taken up.

In 1975, M/s. Dinesh & Co. who
were offered the contract, did not
take up the work. Their earnest mo-
ney was forfeited.

Parcely handling work at Allahahad

2576. SHRI JAGDAMBI PRASAD
YADAV: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) the basis for fixation of sub-
sidy paid to Railway Station Porters’
Cooperative Labour Contract Society
Ltd, Allahabad, for performing
parcels handling work at Allahabad
Rgilway Station;

(b} whether the Society was/is
.obliged to pay daily wage rate of
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Rs, 5|50 fixed by the Railway Admi-
nistration;

(¢c) whether complaints were re-
ceived by the Railway Admiristra-
tion regarding short|inadequate pay-
ments to workers; and

(d) if so, whether any action has
been taken by the ‘Principal Em-
ployer’ in terms of provisiong made
undey Contiuct Labour (Regulation &
Abolition) Act, 1970 to recover short
payments made to workers by the
Society?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Subsidy paid to Railway Station
Porters' Cooperative Labour Contract
Society Ltd., Al'lahabad for perform-
ing Parcels handling work at Allaha-
bad Railway Station has been fixed
on the basis of supply of 110 men
daily at the rate of Rs. 5.50 per head
The amount is increased by 1/6th for
giving weekly rest to the workers.

(b) Yes.
(c) Yes.

(d) The Society has been taken up
for i4s failure and the matter is
under further examination of the
administration.

Revenue from Goa Daman and Dio

2577. SHR1 EDUARDO FALEIRO:
Wil] the Minister of RAILWAYS be
be pleased to state the annual income
to the Central Exchequer from
Railways in Goa, Daman and Diu?

‘

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Information about income and ex-
penditure is not compiled State-wise
but Railway-wise.
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Conversion of Gwalior-Shivpuri Line
into Broad Gauge Line and its Ex-
tension upto Guna

2578. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
received representation from the
Gwalior Commerce and Industry
Organisation for the conversion of
Gwalior-Shivpuri railway line into
broad gauge line;

(b) whether the Organisation has
stressed the need to extend it upto
Guna to link Indore via Maksi; and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) A representation has been re-
ceived regarding construction of BG
line from Gwalior to Shivpuri.

(b) Yes.

(¢) Gwalior-Shivpuri Narrow Gauge
line was closed to traffic on 1st August,
1975 ag it was attracting very little
traffic and was running at heavy loss.
On account of paucity of resources, it
will' not be poisible to consider cons-
truction of a new line from Gwalior
to Shivpuri and its (extension upto
Guna.

Harrassment of a Group of Studeats
at Mehsana Station

2579. SHRI VAYALAR RAVI: Wwill
lhe Minister of RAILWAYS be
DPleased to state:

(a) whether g group of student from
Delhj visiting Gujarat are harassed
and put to all difficulties by the Rail-
way guthorities at Mehsana Railway
Station;

(b) whether it is a regular practice
of railway wuthorities to harass the
lourist groups to extract bribes; and

N, Ls—4.
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(c) if so, what action has been
taken against the corrupt officers and
prevent such incidents in future?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No case of general harassment of
student groups from Delhi at Meh-
sana Station has come to notice. In
an incident on 30th May, 1977, 2nd
class coach No. 34213 in which dele-
gates of Gandhi Peace Foundation
had arrived at Mehsana by 35 UP
Kirti Express, was declared sick on
examination by the Train Examiner
and arrangements made by the rail-
way authorities to tranship the dele-
gates to another coach (Mahesana-
Ahmedabad Slip coach) to be hauled
by 67 UP, according to party's origi-
nal programme. The delegates,
however, protested against the deci-
sion to mark coach No. 342183 as
‘sick’ and refused to shift to another
coach.

(b) No.

(¢) Whenever any such complaints
are received these are looked into and
action taken on merits. In the inci-
dent referred to in answer to part
(a), following an enquiry by railway
officers, the Train Examiner and As-
sistant Yard Master held responsible
for delay in attending to the sick
coach 80 that the same coach could
go according to programme, are being
taken up for departmenta} action.

Overbridge at Varkala

2580. SHRI VAYALAR RAVI:
SHRI K. KUNHAMBU:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government received
many representations for the cons-
truction of an overbridge at Varkala
(Kerala) ;

(b) if so, the steps taken in this
regard; and
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(c) when will the work commence
and the time by which it is likely to
be completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Two representations have been
receiveg by the Railway for the pro-
vision of a road overbridge at Var-
kala (on Varkala-Kallambalam Road)
in replacement of leve] crossing at
km 786/13-14.

(b) Proposals for the construction
of road overfunder bridges in re-
placemen; of level crossings are to
be sponsored by the State Govern-
ment (Road Authority), who have
also to give as undertaking to Dbear
their share of the cost as per extant
rules. The representationists have
been accordingly advised to move the
State Government to sponsor the pro-
posal. No communication in this re-
gard has so far been received from
the State Government,

(c) Does not arise, in view of reply
to (b) above.

Reaction of State Government on
Conversion of Uneconomic Raflway
Lines

2581. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government had sent
proposals to certain states for the
conversion of uneconomic railway
lines into roads; ang

» (b) if so, the reaction of the State
Governments in this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
'(a) No such proposals have been
sent to the State Governments.

#: (b) Does not arise. ¢« , -
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Role of Public Sector in Oil Industry
& Trade

2582. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state the present rolg of
public sector in the whole oil indus-
try and trade in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI HH N, BAHUGUNA): Except
for Oil India Limited, which operates
in 5 limited area in Assam angq Aru-
nachal Pradesh, exploration and pro-
duction of crude oil and natural gas
in the country is looked after by the
public sector. In the field of refining
and marketing only Assam Oil Com-
pany, which has a small refinery at
Digboi, is yet to be taken over by
the public sector. Negotiations for
the take over of Assam Oil Company
and Burmah Oil Company’s interest
in Oil India Ltd. are in hand and are
expected to conclude in 3 few months
time.

Corporate Plan for Indian Railways

2583. SHRI SARAT KUMAR KAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to implement a corporate plan of
fifteen years for Indian Railways;
and

(b) it so, what specific proponsals
are made in that plan for a backward
state like Orissa?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Indian Railways have
prepareq a Corporate Plan giving the
estimated rail transport requirements
upto the year 1988-89 and also the
measures required to be taken to
meet the demand.

Specific projects and proposals are
to be finalised from time to time in
consultation with Zonal Railways and
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Planning Commission, keeping in
view the needs of the area and the
resources available,

System of Proportional Representa-
tion for Election to State Legislatures
and Parliament

2584. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Government have
any plan to introduce the system of
proportional representation for elec-
tions to State Legislatures and Parlja-
ment; and

(b) if so, details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
There is no proposal to introduce the
system of proportional representation
for elections to the House of the
People and the State Legislative As-
semblies.

(b) Does not arise.

Fatension to Dy. CM.E. at Amritsar

?585. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the length of service rendcred
by Shri G. S. Sokhey, Dy. CME at
Amritsar;

(b) how many extensions has he
ot already;

(©) whether there are serious
Ericvances against this officer from
iMongst the workers there; and

(d) if so, reason for granting him
extensjons?

(P';HE MINISTER OF RAILWAYS
) OF. MADHU DANDAVATE):
‘4) 21 years since he came op trans-
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fer to Indian Railways, except for a
break of 2 years.

(b) Extension of service has been
granted for 2 years in three spells
between 10th February, 1976 to 28th
February, 1978.

(c) No. -

(d) The extensions were given by
the then Minister on grounds of pub-
lic interest and the work done by
him at the Amritsar workshop.

The Constitution (42nd Amemdment)
Act

2586. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Shri N. A. Palkhivala,
Jurist has urged upon the Centre to
consider his suggestion that the Sup-
reme Court be asked to invalidate
the damage done by the 42nd amend-
ment to the Constitution; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No, Sir.

(b) Does not arise.

Demand for Broad Gauge line from
Sholapur to Jalgaon

2587. DR. BAPU KALDATY: Wwill
the Minister of RAILWAYS be
pleased to state:

(a) whether there is a demand for
a new broad gauge line from Shola-
pur to Jalgaon via Osmanabad and
Bhir in Maharashtra; and

(b) Government's decision there-
on?
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THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Yes.
(b) No investigations have been

carried out for this rail link in the
past. Due to severe constraint of re-
sources, it could not be possible to
consider the construction of thig line
a8t present,

Survey work on Konkan Rallway

2588. SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(3) whether the survey work on
the proposed Konkan Railway has
been completed; and

(b) if not, the reasons therefor and
steps being taken to expedite the
completion of survey work?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). A Final Location Sur-
vey and a traffic survey for Apta-
Dasgaon, section of the proposed
Apta-Mangalore (Konkan railway
line) have been completed. A final
lodation survey from Dasgaon to
Ratnagiri with spot checks on the
earlier surveys from Ratnagiri to
Mangalore is nearing completion.

Staff Union Demands in Chakradhar-
pur Division

2589. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the fact
that the Divisional Superintendent.
Chakradharpur Division has refused
to accept the memorandum of de-
madnds submitted by the staff Union;
an

(b) if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). There has been no occasion
when the Divisional Superintendent,
Chakradharpur Division has refused
to accept the memorandum of de-
mands submitted by the stafl.

Withdrawal of Victimisation Cases
against R.D.S.0. Railwaymen

2590. SHRIMATI AHILYA P,
RANGNEKAR: Will the Minister of
RAILWAYS be pleaseqd to_state:

(a) whether Government are con-
sidering to withdraw all the victimi-
sation caseg against the R.D.S.O. rail-
waymen; and

(b) if so, when and the details

thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). No staff of R D. S. O. was
removed or dismissed from service .n
connection witn the railways strike of
1974 or during the periol of emer-
gency.

There was, however, a case of one
Shri S. L. Srivastave, LDC who was on
unauthorised absence from 9-5-1974.
A case was registered against him by
the Civil Police who arrested him on
25.5-1974. He was treated as having
gone on striks from 9-5-1974 to
27-5-1974 anq place under suspension
from 28-5-1974. Subsequently, the
suspension orders were revoked from
18-6-1974 afterncon. The period from
9-5-1974 to 27-8-1974 has been treated
as dies-non by condoning the break
in service. Since the charges framed
against him could not be proved based
on the information furnished by the
Police authorities the period of his
suspension from 28-5-1974 to 18-6-74
is being regularised as duty.

There was another case of two
Casual Workars enjoving temporary
status, S/Shri Ram Dhari and Binoe
Prasad who had been imprisoned by
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the U. P, Government during the
emergency and who were subsequent-
ly deemed to have resigned, under the
rules, on completion of 90 days un-
authorised absence. They have, how-
ever, been re-engageq with effect
from 5-5-77 after being released by
the State Government with effect from
16-2-71.

Delay in Oonstruction of Talcher
Fertilizer Plant

2591. SHRI S. KUNDU: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZER be pleased
to state for how many years has the
construetion of the fertilizer plant at
Talcher been delayed from the origi-
na] schedule of construction?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The -oal
based fertilizei plant of FCI at Talcher
was scheduled to be mechanically
completed m July, 1975. However,
due to delays in the delivery of equip-
ment, both imported and indigenous,
the completion of the project has been
delayed and the project is now ex-
pected to be mechanically completed
by October, 1977.

Special Intelligence Group to watch
Activities of Trade Unions'

Activitieg
2592, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of

RAILWAYS be pleased to state:

(a) whether the special intelligence
grcup set up by the Railway Ministry
in May, 1874 to keep a watch on the
activities of the trade unions’ activists

in the Railways ig still continuing its
function; and

(b) if so, what are the reasons for
fetaining the special set up even

after normalcy has been restored in
the rajilways?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The Directorate of Intelli-
gence set up in July, 1973 is function-
ing in the Ministry of Railways but it
is not wused for surveillance over
trade unijon activists on Railways.
The set up is retained, since the need
for which the Directorate was started
continues,

Countries visited by the Minister of
Law, Justice and Company Affairs

2593. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether he visited the United
States and some other foreign coun-

tries in the months of May and June,
1977,

(b) if so, the purpose of such a
visit together with the countries visit-
ed by him and the duration of these
visits: and

(c) whether any concrete agree-
ments were arrived at or gpecific
broad areas of mutual understanding
were identified as a result of the said
visit?

THE MINISTER OF LAW, JUSTICL
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) As Leader of the Indian Delega-
tion to the Sixth Session of the U. N.
Conferenc on the Law of the Sea
being held in New York, I was in the
U. S. A. from 28th May, 1977 to 11th
June, 1977. On my way to New York
I stopped over in Moscow for two
days, that is on the 25th and the 26th
May, 1977. On the return journey
from U. S. A. I stopped over in London
for a day on the 12th June, 1977. Al-
though the visits to Moscow and
London were of an unofficial nature,
I utilised the opportumity for esta-
blishing contacts with the Soviet and
British authorities for discussing mat-
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ters connected with the Law of the
Sea Conference.

{c) The negotiations at the Sixth
Session of the U. N. Conference on
the Law of Sea are still in progress.

Introduction of girect Train between
Ahmedabad and Amritsar

2594. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any representation/memoran-
dum from individuals and associations
in Gujarat and Punjab States de-
manding the introduction of a new
direct train—express or fast—between
Ahmedabad and Amritsar; and

(b) if so, Government's response
thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b), No recent representation or
memorandum suggesting introduction
of a direct train between Ahmedabad
and Amritsar has been received. In-
troduction of a direct train between
Ahmedabad and Amritsar is at pre-
sent not operationally feasible for
want of spare lne capacity on sa-
turated sections enroute and of re-
quisite terminal facilities at Ahmeda-
bad.

Improvement in Rail Communication
in Saurashtra and Gujarat

2595. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state: -

(a) whether Government are aware
that the railway mnetwork in the
Saurashtra peninsula region of Guja-
rat is quite cumbersome and complex
involving a lot of junctions and
changes, tiring and long journeys,
slow moving trains, time consuming
and breath-taking for the passengers;
and
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(b) if so, broad details of how and
when Government propose to remedy
and improve the said situation of rail
communication in Saurashtra and .
Gujarat?

.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The Railway network in
Saurashtra 1egion is quite intense and
consequently there are large number
of junctions. The conversion of
Viramgam-Okha-Porbandar section to
BG is under progress and this will eli-
minate transhipment partly and speed
up traffic.
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Contracts of tea and other Stalls in
Maharashtra

2598. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of RAIL-
WAYS be pieased to state:

(a) whether it is a fact that while
granting contracts of tea and other
stalls on the railway stations on the
Western and Central Railways in
Maharashtra during emergency, the
recommendations of the concerned
General Managers were not taken in-
to account; and

(b) whether these contracts were
given to persong belonging to Eastern
Uttar Pradesh who were personal
men of the former Railway Minister?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
Allotment of tea and other stall con-
tracts is within the competence of the
General Managers. However, one tea
stall contract at Ghatkopar station



113 Written Answers

and one tea stall contract at Vikhroli
station of Central Railway were allot-
ted under the direct orders of the for-
mer Minister of Railways. Contracts of
two tea stalls at Andherj and one at
Grant Road stations of Western Rail-
way were allotted with the approval
of former Minister of Railways after
taking into consideration the report of
Western Railway.

(b) Three persons belonging to
Uttar Pradesh were given contracts on
Central and Western Railways. The
Government is not aware whether
these persons were personal men of
the former Railway Minister.

New Railway Lines Conversion to
Broad Gauge Lines in Western Region

2599. SHRI AHMED WM. PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any new proposal has
been made for laying of new railway
line or converting metre gauge line
into broad gauge line in Western Re-
gion during the next five years; and

(b) if so, the salient features there-
of?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The following schemes i
the Western Region (Gujarat and
Maharashtra) gre in "hand:—

(1) Conversion of Viramgam-
Okha/Porbandar metre gauge line
to broad gauge.

. (2) New line from Diva to Basse-
in.

(8) New line from Wani to
Chanaka.

(4) Gauge conversion” of Man-
mad-Parbhari-Purli-Baijnath metre
gauge line to broad gauge.

Gauge conversion of Delhi-Ahmeda-
bad metre gauge line to broad gauge
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has been included in the budget for
1977-78.

Surveys for the following projects
have been carried out during the re-
cent years or are in hand. No deci-
sion about their construction has been
taken so far.

(b) Construction of Ratlam-Bans-
wadg broad gauge line.

(b) Construction of Bhavnagar-
Tarapore broad gauge fine.

(c) Construction of Apta-Mangalore
broad gauge line.

(d) Construction of Wardha-Katol
broad gauge lime.

(e) Conversion of Nadiad-Kapad-
vanj narrow gauge line t_o broad
gauge and its extension to Modasa.

(f) Conversion * Miraj-Kurduwadi
-Lature narrow gayge line to broad
gauge and its extension to Latur Road.

Proposa’s for the 6th Five Year
Plan have not been finalised so far.

Reinstatement of Retrenched Work-
ers of PW.1 Section Jalpaiguri
(Northeast Frontier Railway)

2600. SHRI DINESH CHANDRA
JOARDER: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention of Govern-
ment hag been drawn to the fact that
the North Eagt Frontier Railway au-
thorities have retrenched 42 casual
workers of P.W.I. section, Jalpaiguri
when the railways are following a
policy of undoing the anti-labour ac-
tions of the previous Congress Gov-
ernment; and

(b) if so, the stepr taken to rein-
state them?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). 42 casua] labourers working
under the P.W.1. Jalpaiguri were dis-
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charged with effect from 16th April
1977. All of them have since been
re-engaged on different works,

Lack of orders from Railways for
Durgapur Steel Plant

2601. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether due to the lack of
order from the railways the wheel
and axle unit of Durgapur Steel Plant
which hags been designed to cater
mainly to the Railways has been in-
curring losses year after year;

(b) whether the plant authorities
have been complaining that the rail-
ways being the only buyer have been
exploiting them by paying unremune-
rative prices; and

(c) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
No, Sir. Railwcys have always been
taking over the entire production of
Durgapur Steel Plant. In fact Rail-
ways have been continually urging
D.S.P. to step up production so as to
reduce/eliminate imports.

(p) The question of exploitation
does not arise The prices are ap-
proved by the Government on the
basig of proposals submitteq by the
Department of Steel to the Cabinet.
The Steel Plants represented, during
1975, thag the earlier prices fixed in
1971 were un-remunerative.

(¢) An Export Committee was cons-
tituted, in 1975. to go into the question
of price. Bated on the study made
by this Committee in August, 1975,
the Railways had offered to pay a
price of Rs. 4,003/- (exclusive of duty)
Per wheel set of 20.3 tonne size
with effect from 1st April 1976, sub-
ject to the approval of Cabinet being
ohtained ag against the then current
price of Rs. 8,116/ per 20.3 tonne wheel
set (exclusive of duty). Since then this
question has been examined by the

ASADHA 14, 1899 (SAKA)

Written Answers 114

Minister of Railways and Minister of
Stee]l and as a result of these discus-
sions the Ministry of Railways have
agreed to a further increase in the
price of 20.3-T.B.G. wheel setg by Rs.
305/- each over the previous offer of
Rs. 4,003/- (exclusive of duty) from
1st April 1976. The increased price
will be provisional subject to the veri-
fication by the Chief Cost Accounts
Officer of the Ministry of Finance
and the Cabinet.

Payment of Pension through Nationa-
lised Banks

2602. DR. SARADISH ROY:

SHRI KRISHNA CHAN-
DRA HALDER:.

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the rural railway pensioners are
facing trouble in their old age to get
pensions from the far away cities/
towns;

(b) if so, the steps taken to miti-
gate their hardship; and

(c) whether Government contem-
plate to make arrangements for draw-
ing of pensions from the nationalised
banks?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.

(b) A Scheme for disbursement of
pension to Railway pensioners through
Post Offices was initially introduced
in selected places with effect from
1-8-1976. This Scheme has now been
extended to cover all the Head and
Sub Post Offices in all States and
Union Territories througout the country
with effect from 1-6-1977. Pensioners
drawing up to Rs. 100 per month have
the choice of receiving their pensions
through Postal Money Orders at Gov-
ernment expense; where the amount
of individual pension exceeds Rs. 100
per month, the pensioner has the
option to receive it through Postal
Money Order at his own expense,
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(c) Yes. The - facility of drawing
pension through Nauonalised Banks is
available to Railway pensioners in 22
selected places with effect from 1-8-77
(i. e. pension for the month of July/
77 payable on 1st August/77).

Pipeline Project of Indian Oi} Cor-
poration

2603. SHRI PRASANNBHAI
MEHTA: Will the Minmister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the Indian Oil Cor-
poration is considering to have a Rs.
2000 crore pipeline project linking
the off-shore o0il terminal for very
large crude carriers at Salaya (Nor-
th West of Jamnagar in the Gulf of
Kutch) to a bifurcation point at Vira-
mgam in Saurashtra;

(b) it so, the main features of the
same; and

(c) when it is likely to be complet-
ed?

THE MINISTER CF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Indian
Oil Corporation Ltd. have taken up
construction of off-shore termina] and
Salaya -Viramgam-Mathura Pipeline
with a branchline from Viramgam to
Koyali for carrying imported and off-
shore indigenous crude to the existing
refinery at Koyali under expansion and
the new refinery at Mathura under
construction.

The <ost of the pipeline project
sanctioned at the feasibility stage in
August, 1973 wa3 Rs. 120 crores. Due
to escalation in the cost of ¢quipment
materials etc. the estimate has in-
creaseq substantially. Jn 1974, it was
assessed that the pipeline project
would cost Rs. 188 crores. The latest
cost estimates are under preparation of
the Indian Oil C»orporation.

(b) The pipeline project comprises
«of the following:

(i) A Single Buoy Mooring System

in the Gulf of Kutch, located at a

point about 11 kms. frrm Salaya
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(village Vadinar), designed to handle
tankers rangiug from 87,500 DWT
to very large crude carrierg upto
300,000 DWT capacity. The Siagle
Buoy Mooring System is to be con-
nected to the shore termingl tapk:
farm locateq at Vadinar by a 42"
diameter pipeline 11 kms, long, half
of its length being laid as submarine
pipeline ang the remaining half
running as on-shore pipeline.

(ii) The Shore ‘Terminal at Salaya
(Village Vadinar) ig to have a net
eflective storage capacity of 609,000
tonnes. From this Shore Termupal
crude will be pumped through ths
lang pipeline syst>m to the existing
refinery at Koyali and the prorosed
refinery at Mathura.

(iii) The land pipeline system cun-
sists of a 275 kms. 23" diametcr pipe-
line section from Salaya to Viran-
gam, a 141 km 18" dia-meter pipe-
line section from Viramgam to
Koyali, and a 804 xm 24" dia- meter
pipeline gection from Viramgam to
Mathura. The pipeline system, is de-
signed for an annual throughput of
3 million tonnes to Koyali and 7 mil-
lion tonnes to Mathura initially, and
is capable of being further exranced
to carry a throughput of 5 million
tonnes to Koyali and 10 milliom
tonnes to Mathura in futurc. Be-
sides having Terminal Stations at
Koyali and a 804 km 24" dia-meter
of delivery of the crude to the res-
pective refineries, the pipeline sy-
stem will have suitable intermediate
pump stations at varlous locations
including one at Viramgam, with
adequate pumping capacities, for
carrying the above quantities of
crude oil.

(c) The offshore facilitier and the
pipeline sections linking Salaya Ter-
mina] to Koyali Refinery will be ready

in time to feeq the expandeq Koyali
Reflnery which js scheduled to be
mechanically completed by the first
quarter of 1978. The Viramgam«
Mathura Section will be ready by De-
cember, 1979, by Wwhich time the
Mathura Refinery Is also scheduled te
be mechanically completed.
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Mani Halt in Jaunpur District

2604. SHRI YADVENDRA DUTT:
Wwill the Minister of RAILWAYS be
pleased to state  whether a full
platform and a shade for facility of
passengerg are proposed to be con-
structed at Mani halt in Jaunpur dis-
trict?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Manikalan halt is situated bLetween
Kheta Sarai and Maihrawan stations
on Lucknew—Faizabad—Mughal Sarai
Section of the Northern Railway. For
the cunvenience of passengers a rail
level platform of suitable length angd a
small waiting shed-cum-booking office
already exist, which are considered
adequate.

F7A KA 7 WOt aw WA anA
wr faeare
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afeary azel ¥ w0 I AT GW@EA
F1 zfx § FAY 2w 7 W A% @A
AT F1 faEm F7A 1 F1F T4 qw
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37 7 g % graeg ¥ 1 -9
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~ Deraliment of Tiruchendur Passan-
) ger Train

2608. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(2) whether recently 100 passen-
ers received serious injuries when
the engine and two adjoining coaches
°f Tiruchendur passenger train bound
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for Tirunelveli derailed between Se-
ydunganilur and Palayankottai;

(b) if so, the facts of the accident;

(¢) whether any enquiry has been
conducted in to the derailment; and

(d) if so, the action taken against
those held responsible?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). At about 19.47 hours on ¢-6-77,
while No. 736 Up Tiruchendur-Tirune-
leveli passenger train was running bet-
ween Seyduganallur and Palayankottai
stations on Madurai Divisions of
Southern Railway, the engine along-
with two coaches next to it .erailed.
As a result of this accident, six persons
sustained injuries, of whom one was
grievous,

(c) and (d). Yes, According to the
finding of the Inquiry Committee, the
accident was due to an act of sabotage
by some person Or persons unkown.
Police investgation is in progress,

Request by Shaw Wallace and Com-
pany for setting up Fertilizer
Plant

2607. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Shaw Wallace and
Company has asked Government to
allow the company to set up a fertili-
zer plant and a pesticide plant in the
country;

(b) if so, decision of the Govern-
ment thereon;

(c) when these plants are likely to
be set up; and

(d) what will be their total capa-
cities?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZFRS
(SHRI H. N. BAHUGUNA):; .(a) Yes,
Sir.
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(b) to (d). A letter of intent was
issued in December, 1974 in favour of
M/s, Nagarjuna Fertilizers Limited, a
company proomted by Shaw Wallace
for setting up a fertilizer plant in
Kakinada, Andhra Pradesh with the
following capacities: —

Nitrcgen . . 2,28,co0 tpa
PyO, . . . 81,600 tpa
K,O . . . 69,700 tpa

As the project has not yet been taken
up for implementation, it is not possi-
ble to say as to when the plant is
likely to be completed.

The company has applied for an in-
dustrial licence for the setting up of a
plant for the manufacture of the follow-

ing technical grade pesticides at
Haldia: —
Malathicn . . 300 tpa
Dimethote . . I1soipa
Fenitrc thicn 300 tpa
Ethicn . . . 100tpa

Their application is under consideraton.

Derailment of g Train near Matheran
(Bombay)

2608. SHR] R V. SWAMINATHAN:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether three persons were
killed and some passengers injured
when five bogies of a train derailed
at a place 8 km from Matheran at
Bombay on 10th June, 1977;

(b) if so, the causes of the aucci-
dent;

(c) the total loss suffered by the
Railways as a result thereof;

(d) compensation given in respect
of those who have been killed; and

(e) whether this was the 20th acci-
dent of Railwayg since March, 19777
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THE MINISTER OF RAILWAYS.
(PROF, MADHU DANDAVATE): (a}
Yes.

(b) According to the provisional
finding of the Additional Commijssio-
ner of Railway Saftey, Bombay, the

accident was due to failure of railway
staff.

(c) The cost of damage to railway
property has been estimated at ap-
proximately Rs. 34,805/-.

(d) The time limit for filing the claims
with the Claims Commissioner js thiee
months from the date of accident.
Three claimg for compensation under
the Indian Railways Act, 1890 have
been received. The claimantg have
been adviseq to file their claims with
the ex-officio Claims Commissioner.
On the basis of the verdict of the
Court of the Claimg Commissioner,
payments will be arrange to the
parties by the Railway Administra-
tion.

(e). No.

Poor performance by Southern
Nitro-Chemicals

2609, SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state.

(a) whether Southern Nitro-chemi-
cals hag again shown a poor perfor-
mance in production of Nitric Acid
angd Sodium Nitrate during 1976;

(b) whether the company has pro-
duced these acids only 40 per cent of
its installed capacity;

(c) the main reasons for the slow
production;

(d) whether the management of
the company has approached the Gov-
ernment for approval of foreign col-
laboration in respect of manufacture
of concentrated nitric acid; and

(e) if so, whether Government have
given their approval?
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THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
‘SHR] H. N. BAHUGUNA): (a) to (c).
M/s. Southern Nitro Chemicalg have
improved their performance in 1976 as
compared to the previoug year. Their
production of Nitric Acid and Sodium
nitrate in 1976 was 2287 and 513 tonnes
respectively as against 1495 and 151
tonnes during 1975. The capacity uti-
lisation of Nitric Acid anq Sodium
Nitrate was 76 per cent and 17 per cent
respectively during 1976 as against 50
per cent and 5 per cent during 1975.
The main reason for the low output is
shortage of power.

{d) Yes, Sir.
(e). Yes. Sir,

Trains cancelfed between Tirupathi
and Katpadi and between Pakala and
Dharmavaram

2610. SHRT P. RAJAGOPAL NAIDU:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that train
Nos. 121 and 122 running betwe:n
Tirupathi and Katpadi and 247 and
248 between Pakala and Dharma-
varam have been cancelled;

(b) whether there are any represen-
tation about reviving these trains; and

(c) if so, whether the Government
propose to revive them?

THE MINISTER OF RAILWAYS
‘PROF. MADHU DANDAVATE):
(a) While 121/122 Renigunta-Tiru-
chirappalli Fast Passcnger has been
converted into Express with effect from
1-10-786 and re-numbereqd as 189/200
Express to provide a direct fast service
between # Tirupathi and Rameswaram
tonnecting 102/101  Ganga-Kaveri
(Madras-Rameswaram) at Tiruchira-
Palli. Nos. 247/248 Pakala-Dharama-
Varam Passenger wcre cancelied with
effect from 20-5-75 and 97/88 Tiru-
Pathi-Secunderabad Venkatadri Ex-
Pless wag jntroduced from 19-5-75.

(b) Yes.
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(c) A proposal to provide an addi-
tiona]l sectional service on Pakala-
Dharmavaram section is under consi-
deration and action as feasible will be
taken. There are also proposals to ra-
tionalise train service between Tiru-
pathi-Katpadi section.
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Special Checks against Ticketless
Travel

2612. SHRI RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleaseqd to state;

(a) the number of special checks
conducted against ticketless travel on
all the zonal railways from lst April,
1977 to 30th June, 1977; and

{b) tre number of persong prose-
cuted and fine realised ‘rom them
together with the number of persons
sent to jail?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). Figures for the month
of June, 1977 are not yet available.
However, during the rerior 1-4-1977
to 31-5-1977, 17,152 speocial checks were
conducted against ticketless travel
During these checks 53,489 persons
were prosecuted. Gut of these 25,731
were sent to jail. Judicial fine to the
tune of Rs. 2,50,432/- was realized.

Laying of New Railway Lines to cor-
rect Imbalance between Developed
and Underdeveloped Regions

2613. SHRI RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
adopted any strategy to lay new lines
in the country to correct the imba-
lance between developed and under-
developed regions; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The Public Accounts
Committee had recommended jn their
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181st Report for 1975-76 that a com-
prehensive long-term and clear cut
policy for construction of new rail-
way lines on a systematic basis
should be spelt out before Parlia-
ment. This recommendation has been
accepted by the Government and the
matter is under active consideration
of the Ministry of Railways. The po-
licy when finalised in consultation
with other concerned Ministries will
be placed before the Parliament for
their consideration.

aYey Jurm & afes Jeare X "
TeaTy

2614. ¥To ®EH! ATOQY QT :

Iy Wifeaw #a1 o= Gl INw
oHl oz FATT XY FOr 799 ¥

(¥) 71 77717 wlqy 3um N0
17 gfus garew g1 wiafugi &1 gz
A ¥ fit s a7 fame 37 7@ §
o7

(a) afz g, Ay A=t sqraE
Fr 2 ?

Wifaaw, @@A Wit J@WwE  wNt
(&t A T Agn) : (%) WX
(). =R aodr far & |, Foraey
sfafafa 8 =#§, 1975 H AWT RN
@ 9qq %1 7w Y, ggu o ey
Jum ¥ afafzs ¥ 117 wffEm
AT AT qATANET & W fAwr-
for & 3 7 womafas o AeEtaw
ozfr & gy femr amy



125 Written Answers ASADHA 14, 1899 (SAKA) Written Answers 126
< #

A & fau snmEfas sEad o s
witgg arfe a® WiT mmfaa Wi
X A ¥ q@fw g W
gifiaa fem ‘w13 117 wfam
TR ¥ gWEA X amfed g
oYy afag dAeewl & gErEw w)
srafagar & amare a7 azET =tfgy o

W Prefor 7 @ §§ sEnd
®t 7§ ¥ 9T oF oF Wy &
favergo #7% T wiedi  #1 ogqd
Tarr &Y of g fomi gt & WA
A AT a8l el § I|rew § fau
@ M WE, & ATHTG &@1T 9 |-
fer ffd  am@n 0 =@ ogWY W
feame 7 § 1 AR SAR @9
e ¥ rafe et @ oww-
afr & wfwe wfafm awamn &
AT & fou SraTg &Y g & 0
1975-76 WX 1976-77 & =R
T Wt W7 gamE & o owfas
7 gfus 169 ATTHR WA ST
fFr mar & 1 @ gEwT & siaa
q AT GlT ATy} Sar
¥ o ey W qEamn w1 qafe
¥ JOTEA A ATH ¥ FEETHAT
A

W wiadt W7 gagmi & afuw
A & fau gmfm = I«
N IeeEn N gfafwaar €1 @@
T %t 1977-78 % fou wmm@
?ﬁﬁu&mWwﬁﬁ L

|

vy o wowr Ium ¥ afafa
T Wiy oteel o gl ¥ el
¥ Joafeqy frdaw & aX # wE
Rrfrit o1 @ 1 ¥ Forerfoid aoere &

Wy, fradwg Wik W
W Wiy, faoty & o @ &

e w1 ez

2615. Mo WL ATNAN Qg =
71 e aar g ok SATw
Y ag T Y FAT F 4

(%) ma f= a6t § & w71 Aq-
AT, IJarew feaar <@,

(=) =1 m av awt & 93
JQTEA TG FT TIHTEAT §; AT

() afz g, @ few sw &
T auT acrE=T gETE T E ?

Wfemw, TaaA Wi IdTE "N
(=it FwEat agw agnwn) : (F) faed
i awi & dow Wi (wex fafe)
1 IG-JI INTEA A9 fear mar § —

aq IR
(wiFs garT Wo AT &)

1974-75, . . 1247
1975=76. . . 1274
1976—77. . . 1340

(=) wiT () &= g%z F FTO0
ATFT # I *Y gaw 1 frafaa s73
% fac §9 weAqy 9w fea ¥ ) e
JmaY & qfeormw ey, §a19 ¥ a3l
QAT H AF 1973-74 %1 TAET Y
1974-75 & 16.19, ¥ w3 a1 WY
WX IaT ot ant &, afs A 7@ =<
gifor am @ Y G o wia
TG 1977-78 & 1980-81 TF *Y
wafa & o= wfa a9 3, 5 sfawa aw
FfZ 1% ¥ FrwrEET § 1 WA §
¥ AW & G WA wT IARA
T A



127 Written Answers

W fawm gra v W wfagfa

2616. ¥o WEHT ATTTAN qIeIY :
T T WAL qE T € 97 w6 o -

(%) W= fawmr g7 a€ 197s-
76 WX 1976-77 # @i Y afga
& &9 ¥ 9 foar Tfe w2t & ok

(#) &1 aF™ & wmsY T
¥ foo g ar? § A€ gaTOOAw ST
*va #1 fa=v §; A

(w) 3= g @ AT W
s #?

@ aENt (o Wy ewwR) : (7)
187576 WX 1976-77 ¥ wafg &
% fo7 97 ot & 91 a7, s
&, T fagh a1, AR 7 A
aifz & s7U W IR FTEAIET AT
WA #1 w5 wfagfr & ofw s
15.26 FUT T 13.56 FT &7
gt )

(@) afagfa & =&t #1 =7 577
EAR AU IR E T IA I W
/YT Y Y Sy

() ==l i g & faw Wi
mmmwma‘hfﬂ
T g —

(1) %7 swr & amr o
T,  ®TTR, 9,
faga wifx & s arfY
wramfeqi w1 =R g
T & AWy wTiEwt
ZT7T /T 7T FAT |

(2) wa arsl & I@q gL
T ® gwEA wfAFT L0
WFI"T_I’HTI

JULY 8, 1977

(3)

(1)

(s)

()

(7)

(8)

Written Answers 128

o ;
w9ad wrgEar  gwfaa
AT A T N waww
ARIAA & FAAAE K
AqATy W A &
T qg {4 &
waarfeai T wqafagy
aqr S T qIAOE JX
AT FT qaT qAA *
I ¥ gIEE BN
AT |

TN % & W wfa-
gAY Y TTAH A
Txqm ¥ feor & o
ofus arrers wY AN
wEAAT JON FIA & fom
st &1 7 VA
3T o I farfera 3T
<, w9, T, fae,
wifg & quuii § a8 R
ara-fesdt & T 9
qoa ¥ 3fez & fAaqre @
T g AT &7 |

Q| Y @ AN A
AwY & fAg 37 9T W&t
q&T fAma FaM@r, qar
fagar 91X Jas AT )

faq s-fesi & g=-
A AT AT F I
fraz & ¥ faq faadx
BT FTAY FT IIANT FAT |

ara-fesdl &1 waT-wify
ATV FTAT A6 AT~
feaml & @ @1 W0
weamsl, faay  qfcom-
WeY IF & AT qTAT
g "I IFTE grEATE
s AT, & s P
aqr LA W gy



129 Written Answers ASADHA 14, 1899 (SAKA) - Written Answers

¥ Wy gt fefmT w9
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Compensation Claims about Victims
of Railway Accidents

2618. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government received
claims of compensation from the de-
pendents of the victims of the Rail-
way accidents during the last three
months;

(b) if so, the total number of
claims received in respect of the per-
sons killed and injured in various
accidents;

(c) total number of claims settled
so far; and

(d) the reasons for the delay in
settling all the claims?

THE MINISTER FOR RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The total number of claims re-
ceived so far from the dependents of
the passengers killed, and from the
passengers injured in train accidents
during the last three months from
March to May, 1977 is seventy three.

(c) Nil

(d) The claims can be preferred
within g period of 3 months from the
date of accident to the Ad-hoc Claims
Commissioners/Ex-officio Claims Co-
missioners. On the basis of the ver-
dict given by the court of the Claims
Commissioners, payments are arrang-
ed by the Railway Administration.

Survey for Passenger Traffic on Tri-
vandrum-Mangalore and Bombay-
Cochin Routes

2619. SHR]I VAYALAR RAVI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
made any survey of passenger traffic
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Written Answers 132

between Trivandrum-Mangalore and
Baombay-Cochin, in the last three
years;

(b) if so, the salient feat:res of
the survey; and

(c) the steps taken to improve the
traffic facilities in these sectors?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (¢). A periodical census of
occupation of non-suburban passen-
ger carrying trains is conducted twice
a year. In addition to 9 daily through
coaches by 11/12 and 13/14 Express
trains, 81/82 Bombay-Ernakulam/
Mangalore Jayanti Janata Express has
been introduced from 26th January,
1976 and its frequency increased
from weekly to bi-weekly from 21st
June, 1976 for Cochin-Bombay Pas-
sengers. After opening of Trivan-
drum-Ernakulam broad-gauge line,
4930 Mangalore Ernakulam- Malabar
Express and 47/48 Cannanore-Cochin
Express have been extended to run
to ang from Trivandrum. Analysis
of traffic offering on stations on Tri-
vandrum-Ernakulam section to sta-
tions on Shoranur-Mangalore and for
Raichur-Bombay V.T. and stations
via Bombay, during February to
April, 1977 has shown that these fa-
cilities are by and large adequate.
Augmentation of passenger services
on these sections will be kept in view.

Running of Free Trains for Rallway-
men’s Mazdoor Conference

2620. SHRI K. T. KOSALRAM: Will
the Minister of RAILWAYS be
Fleased to state:

(a) whether it is a fact that some
special trains were run free to carry
the workers for attending Railway-
men’s Mazdoor Conference on 2nd
June, 1977 convened by the Union
Railway Minister during his recent
vigit to Madras for election propa-
ganda;
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(b) whether it is also a fact that
diesel engines intended for goods
trains were diverted for these wor-
kers’ special trains on 2nd June, 1977;
end )

’

(¢) if so, whether it is the policy
of the Government to permit all
Railway employees to have special
{free trains for attending their Con-
ferences?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Five pairs of special trains were
run to and from Madras for clearance
of delegates attending a trade union
conference convened by the Southern
Railway Mazdoor Union at Madras on
2nd June, 1977.

(b) Since the number of coaches
on these specials were as many as 18,
which could not be hauled by steam
locomotives, diesel engines were uti-
lized.

(c). No, It is however, the prac-
tice on the railways that whenever
there is an extra rush of traffic which
cannot be cleareq by normal train
servicegs and even by attaching addi-
tiona) bogies to regular trains, gpecial
trains gre arranged at railways con-
venience to clear the rush of passen-
gers.

Employment of persons to ll.)l)k after
Unmanned Gates

2621. SHRI K. RAMAMURTHY: Wil}
the Minister of RAILWAYS be
Pleased to state:

(a) the total number of unmanned
Bates in Indian Railways; and

(b) whether Government propose
to employ some people to look after
the Unmanneq gates on a consolidated
Pay in order to provide rural employ-
Ment and to avoid railway accidents
t such gates?

, p’l;Hz MINISTER OF RAILWAYS
“ROF. MADHU DANDAVATE):
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(a) As on 31st March, 1978, there
were 22,4490 unmanned level crossings
on the Indian Railways.

(b) The Railways undertake peri-
odical census of rogq and rail traffic
at unmanned level crossings to re-
view the need for their manning, tak-
ing into account various factors such
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